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the charges which will come in 
course of payment during the 
year ending the 31st day at 
March, 1958, in respect of ‘Capi
tal Outlay of the Ministry of 
Steel, Mines and Fuel’ ” .

INDIAN TARIFF (SECOND AMEND
MENT) BILL

The Minister of Industry (Shri 
Manabhal Shah): I beg to move:

‘That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”
I am happy to report to the House 

that the industries which are covered 
by this Bill— 15 of them—have made 
remarkable progress during the last 
few years and the three industries 
which are sought to be deprotected 
also have shown considerable pro
gress. This Bill mainly seeks to 
amend the First Schedule of the 
Indian Tariff Act, 1934 in order to give 
effect to Government's decision on cer
tain recommendations of the Commis
sion. Hon. Members will have observ
ed from the Statement of Objects and 
Reasons attached to the Bill that the 
Bill seeks (a) to continue protection 
beyond the 31st December, 1957 in 
the case of the Sago, Stearic Acid and 
Oleic Acid, Titanium Dioxide, Ply
wood and Teachests, Sheet Glass, 
Machine Screws, Non-ferrous metals 
(Semi-manufactures), Grinding
Wheels, Bare Cooper Conductors and 
A.C S.R., Cotton Textile Machinery, 
Bicycle, Piston Assembly, Automobile 
Leaf Springs, Automobile Hand Tyre 
Inflators and Diesel Fuel Injection 
Equipment industries, (b) to dis
continue protection in the case of the 
Preserved Fruits, Non-ferrous metals 
{alloys and manufactures) and Oil 
Pressure Lamps Industries, with effect 
from the 1st January, 1958 and (c) 
to include all aluminium conductors, 
roller chains of size and
elements, delivery valves and nozzle* 
within the protected categories of 
A.C.SJt. and Bare Copper Conductors, 
Bicycle chains and Diesel Fuel Injec
tion Equipment respectively.

Copies of the Tariff Commission's 
Reports on all these IS industries and 
of Government’s decision thereon 
have already been laid on the Table 
of the House and notes on each of 
these industries have been circulated 
for thfe information of Members of 
this House, containing the gist of 
the Commission’s recommendations 
for the continuation or discontinua
tion o f protection, as the case may be, 
in each of these cases.

Coming to the oil pressure lamps 
Industry, it has been protected for 
the last 7 years. The annual pro
duction of oil pressure lamps in the 
country has increased from about
35,000 lamps in 1952 to about one 
lakh of lamps in 1957 almost a three
fold rise of production in four years. 
All the raw materials needed by the 
industry are also available in the 
country. The cost of the indigenous 
product is lower by Rs. 10} per lamp 
as compared to the ex-duty landed 
cost of the imported product. The 
indigenous industry, therefore, suffers 
from no disadvantage in the matter 
o f cost and it is now proposed to 
deprotect the industry when the period 
o f protection expires at the end at 
this year.

The preserved fruits industry has 
enjoyed protection for nearly ten 
years now The output of the pro
tected categories of preserved fruits 
has risen from 1,245 tons in 1953 to 
1,713 tons in 1958 and is expected to 
rise to 3,600 tons by the end of the 
second Plan period. Though the 
production of the better organised units 
is of satisfactory quality, there are 
unfortunately some units which pro
duce sub-standard products. There 
is as a consequence some amount of 
prejudice against the indigenous pro
duct of a few limited varieties, 
Stricter enforcement of the Fruit 
Products Order so as to improve or 
weed out the inefficient and sub
standard units operating under un
satisfactory conditions, cheaper sup
plies of properly graded fruit, 
transport facilities, etc. is what the 
industry wants, rather than shelter 
against foreign competition through 
tariff protection. The Government
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from indigenous production, and 
policy has been continued. Hon, 
Members will, therefore, see and can 
rest assured that everything possible 
will be done to assist the industry 
even after de-protection.

have been rendering this assistance 
to the Industry and will continue to 
render such assistance in future. 
That is why no protection is further 
needed for this industry. As the 
present import policy, which Is 
favourable to the domestic fruit pre
serving industry, is not likely to be 
relaxed in the near future, in view 
oI  the present foreign exchange posi
tion, the Tariff Commission has 
raeommended that there is no need to 
continue protection beyond 31st 
December, 1957. Government has 
agreed with this view.

This does not mean that we are not 
aware of the need to develop this 
industry. A  scheme for the deve
lopment of fruit preservation has 
been included in the Second Five 
Year Plan. A sum of Rs. 3 crores 
has been earmarked for horticultural 
development in the Second Plan 
period. The area under new 
Orchards is proposed to be increased 
by 2 lakh acres by 1960-61 and 
about 5 lakh acres of old orchards 
are proposed to be rehabilitated. The 
scheme including provision for the 
grant of loans for the planning of 
orchards, purchase of fertilisers, etc. 
A scheme for the grant of a subsidy 
of Rs, 500 per ton of tin plate requir
ed for the manufacture of open top 
sanitary cans used for packing is also 
under consideration by Government 
and a decision is expected to be 
taken shortly. There is already 
provision for the grant of rebate of 
excise duty on sugar used in the 
manufacture of fruit products for 
export and proposals for liberalisation 
of rules are under consideration. 
Exports of fruits and vegetable pro
ducts since 1953 have also shown a 
steady rise of about 1500 tons of the 
total value of Rs. 25 lakhs. Thus, 
both in indigenous production and 
for export purposes, the industry has 
been making quite a headway. The 
target o f exports is rising and they 
have now been fixed at 11,000 tons by 
the end of the Second Plan. Gov
ernment's policy for the last several 
years has been to purchase the entire 
requirement o f preserved fruits and 
vegetables for  the Defence Services

1 shall now pass on to the non- 
ferrous metal industry. As the 
House may see, the intention is 't o  
de-protect with effect from 1st Janu
ary, 1958 that section of the non- 
ferrous metal industry which is pro
ducing alloys and manufactures. The 
other section of this industry which 
is engaged in the production of 
semi-manufactures is proposed to be 
granted extension of protection up to 
the end of 1959. The non-ferrous 
metals industry has been protected, as 
the House is aware, since 1948. The 
present pattern of protection provides 
for duty-free imports of virgin non- 
ferrous metals like unwrought cop
per, tin, nickel, etc. and of scrap 
of all non-ferrous metals and alloys, 
and the levy of protective duties on 
certain alloys, semi-manufactures and 
manufactures of non-ferrous metals. 
During the discussions that the Tariff 
Commission had with representatives 
of the industry, consumers and other 
interested parties, it was generally 
agreed that as far as the production 
of secondary metals, refining of scrap 
and manufacture of alloys was con
cerned, there was no need at present 
for protection and that protection 
might, therefore, be discontinued in 
respect of these items. Government 
has agreed with this recommendation 
of the Tariff Commission and the 
Bill seeks to de-protect this part of 
the industry. The Commission has 
also observed that there is consider
able indigenous capacity for the 
manufacture of non-ferrous alloys 
and that the industry has now reach
ed a stage where it is in a posi
tion to satisfy the demand in the 
country at reasonable prices. Simi
larly, non-ferrous manufactures have 
also been able to consolidate their 
position. It is, therefore, proposed 
to de-protect both alloys and manu
factures. However, in view o f the 
fact that the Commission will be 
making separate enquiries, it Is pro-
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posed to extend protection to a cer
tain part of it, as far as industrial 
and commercial sheets are concerned, 
and tubes and pipes up to the end of
1959.

I- shall now briefly deal with the 
other industries where protection is 
proposed to be continued beyond the 
current year. The sago industry is 
mostly located in the Salem district 
of Madras State and is regarded as a 
good article of supplemenary diet. 
The industry has been protected since 
1950 and has had a sheltered market 
due to. the ban on imports of sago 
since 1950. The production of sago 
has gone up from 18,000 tons in 1953 
to 25,000 tons in 1956. It might 
perhaps touch 30,000 tons during the 
current year. The industry, how
ever, has not been free from handi
caps. Towards the end of 1953, and 
for several months following, the 
industry suffered a set-back on 
account of some adulteration that 
was noticed in the sale of tapioca 
globules or sago. Better organisa
tion, assistance in the procurement 
of tapioca tubers at fair prices, faci
lities for marketing of the sago pro
duced, quality control and hygienic 
techniques of production are some of 
the more important needs of the 
inudstry. The Government will give 
considerable assistance in this direc
tion. The Commission has recom
mended continuance of protection to 
this industry up to the end of 1959 
at the existing rate of protective duty. 
Government has accepted this recom
mendation and the Bill seeks to 
implement this decision.
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1 now come to the titanium dioxide 
industry. India has been the largest 
supplier of ilmenite in the world. 
In spite of this, the production of 
titanium pigments in the country 
commenced only towards the end of
1951. Titanium dioxide finds use in 
paint, printing ink,—it is a very 
versatile product—rubber cosmetics, 
textiles, paper and other industries

and is a good substitute for lithopone 
and other unported articles. The
production pf titanium dioxide which 
was 234 tons in 1952 rose to 1700 ton* 
in 1956—a seven-fold rise, during a 
period of four years. The present 
capacity of 1800 tons will have to be 
increased about three-fold by 1960-61 
in order to attain self-sufficiency,
When we expect that the production
of this industry would have touched 
almost 5,000 tons or 6,000 tons per 
annum, Hon. Members will, no 
doubt, appreciate the importance of 
this industry in the country. The 
only firm manufacturing titanium 
dioxide in the country, namely, the 
Travancore Titanium Products Ltd., 
have plans for doubling thoir present 
capactiy for the manufacture of both 
the anatase and the rutile grades of 
pigments and also for the installation 
of a sulphuric acid plant. The indus
try has made tremendous progress 
during the three years of protec
tion which it has enjoyed. The 
Tariff Commission has recommended 
that protection to the industry may 
be continued for a further period of 
four years up to the end of 1961. 
Government have accepted this 
recommendation and the Bill seeks 
to implement this decision.

The sheet glass industry has been 
protected sincc 1950. Production 
which, hitherto, had been confined to 
16 oz., 24 oz. and 32 02. gauges has 
since been diversified to include 
practically all the sizes and grades 
that are required by the country, and 
in the various industries m the coun
try. The industry is now able to 
produce sheet glass of very superior 
quality. The production of sheet 
glass which was 9 million sq. ft. in 
1952 has reached 48 million sq. ft.— 
almost a five-fold increase—by the 
current year. Our target of produc
tion of sheet glass by 1860-61 is 75 
million sq. ft., almost eight-fold 
increase during the Plan period. The 
Tariff Commission has estimated tbat 
the indigenous product suffers from 
a disadvantage of about 67 per cent
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m  compared to the imported counter
part and has recommended continua
tion of protection to this industry up 
to the end of I960 at the existing rate 
of protective duty, namely 70 per cent 
ad valorem. Govemmeht has accept
ed this recommendation and it has 
been embodied in this Bill.

I now come to the machine screw 
industry, which, even though a small 
Industry, occupies a very important 
place in the country’s development 
programme. Since 1954, when pro
tection was granted to this industry, 
it has expanded its range of produc
tion. There has been a eight-fold 
increase in the production of machine 
screws since 1952. From 1.5 lakhs 
gross in 1952, it has risen to 13 lakhs 
gross and perhaps will touch the 18 
lakhs gross mark in the current 
year. We will have to make a con
siderable effort in order to reach the 
estimated target of 45 to 50 lakh gross 
by the end of the Plan period. I am 
confident that, looking to the vitality 
of the industry and the way it has 
progressed during the last three 
years the industry will do this. The 
country is now self-sufficient in res
pect of common types and sizes of 
machine screws and it is expected 
that self-sufficiency will be achieved 
shortly in respect of special types of 
precision screws also. The industry 
suffers only with respect to certain 
types of machine screws and is at a 
disadvantage of about 140 per cent 
with Japanese machine screws. In 
view of the restricted import policy, 
however, there is no need to raise 
the protective duty above the current 
level of 50 per cent ad valorem or 
60 nP. per pound whichever is 
higher. It is proposed to continue 
the same at this rate till 1959 when 
the matter will be further reviewed.

With the permission of the House, 
1 shall now take up the grinding 
wheel industry. This industry has 
been protected since 1947. The 
House is aware of the importance of 
this Industry. The production of 
grinding wheels has also shown a 
remarkable increase since 1952 when 
it was’ only 386 tons. In the current 
year, it has reached almost 1500 tons

and the production is expected per
haps even the 1500 ton mark this 
year—a 400 per cent rise. During 
the period that protection has been 
in force, the industry has achieved 
self-sufficiency to a large extent and 
has also improved the quality of its 
products. The industry yet requires 
protection to the extent of about 30 
per cent ad valorem, in spite of a 
substantial reduction in the prices. 
However, in view of the restricted 
import policy, it is proposed to con
tinue protection at the existing level 
of 25 per cent ad valorem up to the 
end of 1959.

I need hardly emphasis the import
ance of developing the industry 
manufacturing copper conductors 
A.A C. (i.e. all aluminimum conduc
tors) and A.C.SR.: (i.e. aluminium
conductors steel reinforced). These 
conductors are used in the. transmis
sion and distribution of high and low 
tension electricity. The production 
of AC .SB . conductors has also regis
tered an appreciable increase since 
1952 From a meagre production of 
about 2,300 tons in 1952 it has risen 
to 11,285 tons in 1956 and during 
the current year it is estimated to 
touch the 15,000 tons mark, an almost 
six-fold increase. The production 
of bare copper conductors has increas
ed from about 5,900 tons in 1952 to 
about Rs, 10,000 tons in 1956. Bare 
copper conductors and A.C.S.R. have 
been protected since 1948, and since 
the end use of both A.C.S.R. and 
A.A.C. is the same, it is proposed to 
bring A.A.C. also within the protected 
category.

Electrolytic wire bars which is the 
principal raw material for the bare 
copper conductors and A.C.S.R. have 
subject to import duty, but the prices 
of these electrolytic wire bears which 
are almost wholly imported are 
rubject to violent fluctuations from 
time to time. In view of this handi
cap, it is proposed to continue 
protection for bare copper conductors 
at the existing protective duty of 35 
per cent ad valorem up to the end of
1960, and the Bill seeks to include 
this recommendation of the Tariff 
Commission.
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Now I come to deal with the bicy

cle industry. As the House has been 
taking considerable interest in this 
industry and it is one of the very 
important light engineering industries 
of this country, I would beg the per
mission of the House to deal with it 
in a little more detail.

At present, there are about 24 
licensed units in the large-scale sec
tor out o f which 17 units are in regu
lar production. In addition to thi§, 
there are 45 units in production in the 
small scale sector. The total pro* 
duction of bicycles in 1957 has risen 
to about 8 lakh units in the large- 
scale sector and about 40,000 in the 
small-scale sector as compared to 
about 2 lakhs of cycles produced in
1952, both in the large-scale and 
small-scale sectors. Production is 
thus more than four times in the 
last three years. This is a very 
satisfactory development.

The gradual progress of the indus
try will be seen from the fact that 
in 1948 there were only two units 
manufacturing 55,000 cycles in this 
country, and that too were mostly 
cJc.d. wholly imported. During a 
decade since independence, from
55,000 we have reached 8 lakh cycles 
much of which are wholly indigenous 
expect for Rs. 5.8.0 to Rs. 7.8.0 per 
cycle of imported parts. We had to 
import bicycles during the above 
period to bridge the gap between the 
estimated demand and the actual pro
duction. While the country's bulk 
requirement was met through imports 
prior to 1952, the industry today is 
nearly self-sufficient to meet the inter
nal demands of complete bicycles and 
the House will be glad to know that 
no imports of bicycles are permitted 
now.

The target of production fixed for 
the bicycle industry for the year 1955- 
56 in the First Five Year Plan was 
5 lakh cycles as the House knows. The 
industry has fully achieved this target 
o f production. The target o f produc
tion fixed for 1960-61 in the Second 
Five Year Plan is 12 5 lakhs, but look
ing to the demand in the country and

the vitality which this industry has 
shown, it in now proposed to consider 
raising the target to 2 million cycles 
per year for 1950-61. The target of 
12-5 lakhs visualised about two years 
ago is now out of date, and it is pro
posed to revise it to 2 millions by 
1960-61. The Tariff Commission, who 
have recently conducted an enquiry 
into this industry, have reviewed the 
position o f the demand that might 
result in 1960-61 and have recommend
ed a target of 1-4 million cycles, but 
the Ministry and the Government con
sidered the matter and we are pro
posing to raise it to 2 million cycles 
as I have indicated to the House just 
now.

Out of these 2 million cycles, the 
production of 5 lakh cycles would be 
reserved for the small-scale sector so 
that we lay a greater emphasis in 
future on producing cycles and their 
components in the small-scale sector 
rather than in the large-scale sector. 
Even in the large-scale sector, the new 
policy is to see that the bigger units 
diversify themselves for production of 
ancillary and auxiliary components to 
small-scale units, and gradually con
vert themselves to mere assembling of 
different parts produced by the small- 
scale sector.

Simultaneously with the increase in 
production of complete cycles, efforts 
have also been directed towards the 
manufacture of cycle components. 
While there were several parts of 
imported origin incorporated in the 
cycles manufactured a few years ago, 
the striking feature of the industry 
today is that most of the cycles have 
a larger proportion of parts made in 
India. The value of imported parts in 
the Indian bicycles would today vary 
from Rs. 5-8-0 to Rs. 7-8-0 per cycle 
in the current year. This means that 
the value of the imported parts would 
represent about 5 per cent, or less of 
the whole production cost of the 
Indian cycle, 95 per cent, being indi
genous. The growing demand o f 
bicycle parts for replacement purposes 
is also being met by the units In the
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Industry, both in the large-scale and 
small-scale sectors. Today the indus
try is producing almost all parts of 
cycles including difficult items like 
free wheel, chain, hubs, rims etc. As 
the production of some parts has not 
been sufficient to meet the require
ments of the country, new schemes 
have been sanctioned by the Govern
ment for the manufacture of these 
cycle parts and it may not be very 
long before the country becomes com
pletely self-sufficient in the manufac
ture of cycle parts also. There are 
about 23 units in the large-scale sector 
which are engaged in the manufacture 
of cycle parts only, and over 100 of 
the small-scale units are also geared 
up for the manufacture of these parts 
The estimated production of cycle 
parts for 1957 would be worth about 
Rs. 2*7 crores against Rs. 77 lakhs in
1952. This is indeed a very satis
factory development.

The bicycle industry was first grant
ed protection in 1947 and the protec
tion has been renewed from time to 
time. The Tariff Commission has 
estimated that the duty required to 
protect the indigenous bicycles against 
foreign competition which is mainly 
from the U K. and Japan ranges from 
45 per cent to 88 per cent The Com
mission has recommended that protec
tion may be continued up to 31st 
December 1960 at the existing rates 
of protection, i.e., 65 per cent ad
valorem or Rs. 80 per cycle whichever 
is higher, in the case of bicycles of 
British manufacture, and a duty of 10 
per cent, ad valorem plus the duty 
charged on bicycles manufactured in 
the United Kingdom if the bicycles 
are not of British manufacture. On 
the whole when we compare the prices 
of cycles manufactured in the different 
parts o f the world and ours, we find 
that the difference today is not more 
than Rs. 15 to Rs. 20 per cycle in spite 
of the very large volume of produc
tion in other countries, and we hope 
that by the time the date of this pro
tection expires, perhaps in prices also 
we shall be fully competitive with the 
prices o f similar bicycles produced

elsewhere. Government have accept- 
ed the Tariff Commission’s recom
mendation, and the Bill seeks to Imple
ment this decision.

I shall next deal with the diesel fuel 
injection equipment industry. The 
pace of progress in this industry can 
be easily seen when we realise that 
in 1954 there were about 4,000 pumps 
being manufactured in this country 
while in 1957 the figure has risen to 
about 20,000. Nozzle holders we were 
manufacturing about 3,800 in 1954 
while the production in 1957 is about
41.000 Elements, delivery valves and 
nozzles were non-existent m 1954 
while the current year’s production is
44.000 elements, 69,000 delivery valves 
and 32,000 nozzles. This has been a 
very tremendous progress as far as 
this industry is concerned.

The industry was first granted pro
tection in the year 1954 and the pro
tection has been continued since then. 
The Commission has estimated that 
the duty required to afford protection 
to the indigenous products against 
foreign competition is 65 per cent. 
ad valorem. Due to the present res
triction on imports, the industry 
enjoys a sheltered market. The Com
mission has recommended that the 
existing rate of protection, namely 65 
per cent, ad valorem on single cylinder 
fuel injection pumps and 60 per cent, 
(standard) and 52J per cent, (prefer
ential) ad valorem on nozzle-holders 
should be continued for a further 
period of two years up to 31st Decem
ber 1959. Government have accepted 
this recommendation and the Bill seeks 
to implement this decision.

I shall now take up the plywood 
and teachests industry Protection 
was first granted to this industry in 
1947 and the period of protection has 
been extended from time to time. The 
annual capacity of the industry both 
for plywood and for tea-chest and 
commercial plywood has risen from 
145 million sq. ft. in 1953 to 218 
million sq, ft. today. The Tariff Com
mission has estimated that a duty of 
31.36 per cent, ad valorem  is required 
to protect the industry against foreign
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competition. The quality of the indi-
genous product has imp~ved greatly 
after the introduction of the scheme 
for compulsory inspection and today 
Indian plywood is in no way inferior 
to its foreign counterpart. As a matter 
of fact, the scope for the export of 
our tea-chests and commercial ply-
wood has considerably increased, and 
substantial exports are now taking 
place. A large number of units in 
this industry are being helped to 
modernise their plants, and it is for 
this reason that the industry r equires 
an assurance in the shape of protec-
tion for some time to come. The Com-
mission have recommended continu-
ance of protection to this industry up 
to 31st December, 1960, at the existing 
rate of duty. 

Now, I come to the most important 
item of the Bill today. The cotton 
textile machinery industry, as the 
House is already aware, was practically 
non-existent before World War II. 
There was no organised manufacture 
ot textile machinery in the country. 
Since then, in view of the fact that 
the textile industry is the foremost 
indigenous industry of the country, 
the development of tex tile machinery 
began to receive the attention of the 
industrialists and Government, and 
the industry assisted by tariff protec-
tion and quantitative restriction on 
imports has now firmly established 
itself. 

The items ot textile machinery 
which are protected are ring frames, 
looms (plain and automatic), fluted 
rollers, spinning rings and spindles. 
Taking the case of ring frames first, 
which is the most important spinning 
machinery, it will be interesting to 
note that in 1948, the production was 
only 219 numbers; it has now been 
raised to 1149 during the current 
year. In terms ot value, the produc-
tion in 1948 was valued at Rs. 0·8 
crores, and now it has risen to Rs. 3:5 
crores in 1957. 

A comparison of the fair seJling 
prices of the indigenous r~ frame 

with the c.i.f. prices of the Japanese 
counterpart shows a small disadvan-
tage of 2· 4 per cent.; that is, the 
Indian price today is higher by 2·4 
per cent., as compared to that of the 
well-established industry in this regard 
in Japan. As, however, the indigenous 
product contains only 400 spindles as 
against 440 spindles in the Japanese 
ring frames, the disadvantage would 
actually be slightly greate~;. The 
Tariff Commission have, therefore, 
recommended the continuance of pro-
tection for a further period of three 
years at the existing rate of protec-
tive duty, namely 10 per cent. ad 
vaLorem. The quality of our ring 
frames, as everyone knows, is first-
class. Thus, both in price and in 
quality, our machinery compares very 
favourably with the imported 
machinery. 

The manufacture of looms has also 
registered substantial progress since 
1949, when the total number of looms 
(plain) manufactured was 1541 num-
bers. It has now risen to 2730 num-
bers valued at Rs. 0·5 crores in 1957. 

The Commission have not been able 
to estimate the precise price dis-
advantage from which the indigenous 
plain looms suffer for want of c.i.f. 
prices of comparable imported pro-
duct, though the price of our looms is 
generally low; it is lower, in most of 
the cases, than that of the imported 
foreign looms. There is a tendency 
all over the world to change over to 
automatic looms, and there is little 
likelihood of import of plain looms 
taking place in the foreseeable future. 
The fear of competition to plain looms, 
is, therefore, negligible. The Com-
mission have, tllerefore, recommended 
that protection to plain looms may be 
discontinued from 1st January, 1958, 
when the present period of protection 
expires. And Government have agreed 
to deprotect the industry from that 
date. 

As regards automatic looms, the 
Tariff Commission have estimated that 
a duty of 25·6 per cent. ad' valorem 
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would be accessary to protect the 
indigenous product against foreign 
competition. The present rate of duty 
ie 10 per cent, ad valorem, but as the 
indigenous industry is already shelter
ed because of import restrictions, the 
Tariff Commission have recommended 
that the protection for automatic looms 
may be continued for a period of 
three years ending with 31st Decem
ber, I960, at the existing rate of duty, 
namely 10 per cent, ad valorem.

As regards fluted rollers, spinning 
rings and spindles, the production has 
increased, in the case of fluted rollers, 
from 86,000 numbers m 1951 to about 
3’5 lakhs in 195G, in the case of spin
ning rings from 2 73 lakhs in 1951 to 
12’6 lakhs in 1956. and in the ca«c of 
spindles from 3 9 lakhs m 191)1 to 
about 11 lakhs in the current vojr. 
As these items form vit.il components 
of spinning ring frames, the Tariff 
Comnnwon have recommended that 
protection may be continued for a 
further period of threp years nt the 
existing rate of protective duty, 
namely 10 per cent ad valorem

The House may al^o be interested 
to kno'v the progress made 111 the pro
duction of all the crstcgoncj of textile 
maohmeiv The mam item-; of spm- 
n:nn and wenvin" ma^h;n_'s produced 
indij'or.ou- !/, which are not protected 
by tan IT— ih^e are a vc i y larpe 
number of items; the proUvtcd items 
are only a veiv fe.v—are carding 
engines, dr.uv frames, speed frames, 
winding machines, warping machines, 
reeling machines, bundling machines 
and baling presses etc Apart from 
these, the textile machinery manu
facturing industry is manufacturing a 
variety of processing machinery 
except some items like singeing, mer- 
carising, cheese warping beem dyeing, 
shearing machine, flock printing etc.

H ie total value of textile machinery 
produced in the country was about 
Rs. 40 lakhs soon after independence 
ia 1948; this rose to Rs. 1'2 crores in 
1982. And I am glad to say that dur
ing the current year, it has risen to 
Bs. ft crvim per annufli. This is about 
XI tiaoas what it was in the last

decade. These figures will show that 
the textile machinery industry’s pro
gress over this' short period has been 
phenomenal. I am glad to say that 
the indigenous manufacturers are in a 
position to meet a large part of the 
country’s needs with regard to ring 
frames, looms and carding engines, and 
that out of the whole very wide range 
of textile machinery, which is a high 
precision machinery, excepting a few 
items like ring frames, looms, fluted 
rollers and spindles, which are pro
tected, all the balance of machinery 
does not need any protection. Its 
quality and price are in some cases 
even better and lower than those of 
importc-d itraes. They, therefore, have 
not needed any protection. This is a 
very gratifying achievement indeed.

In order to assist this industry and 
to advise Government on the measures 
to be taken for achieving increased 
production, a committee has been set 
up This committee has assessed the 
annual requirements of the main items 
of textile machinery required during 
the Second Five Year Plan period, and 
thc\ are v e ry  considerable: Carding 
enfme. 4050; Ring frames 2800; plain 
looms 6100; automatic looms 8500; 
comber seti 10; and blow room lines 
125 The total demand of textile 
machinery for the country by the end 
of the Second Plan is about Rs. 18 t& 
20 crores pei annum On the basis of 
1ho above requirements, manufacturers 
were asked to subnit realistic pro
grammes of expansion depending on 
the scope of each party, and the com
mittee has approved, and I am glad to 
inform the House that we are confident 
that most of the phased production 
programmes of the individual manu
facturers will have been approved and 
we shall be able to achieve more than 
self-sufficiency by the end of the 
Second Plan period.

The industry is also being given all 
possible assistance in the matter at 
raw materials. The committee has 
also in view the setting up at an 
inspectorate to investigate into ■ IStft 
quality of the textile machinery pro
duced indigenously. £v«n though the 
present quality is of a satisfactory
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nature, we do not want to take a com
placent view, and, therefore, we want 
to establish an inspectorate which will 
continuously inspect and investigate 
the quality of the indigenous manu
facture. Meanwhile, a sub-committee 
has been set up under the chairman
ship of the Textile Commissioner to 
enquire into the quality, production 
and delivery of indigenous automatic 
looms also. Thus, the House would 
be pleased to see that one of the most 
important major machinery—capital - 
goods—manufacturing industry of the 
country has given good response in 
the pace of produclSon, quality of pro
duction and the prices of the items.

Before I conclude, may I draw the 
attention of the House to clause 2 of 
the Bill which seeks to insert a new 
provision in the Indian Tariff Act, 
1934, so as to lay before the House 
the rules framed by Government 
under that Act? Mr. Deputy-Speaker, 
you will remember that at your inter
vention I had accepted to bring for
ward this amendment m this Bill 
Hon. Members will recall that in the 
course of the discussion of the earlier 
Tariff Amendment Bill on 14th 
November, 1957, I undertook to incor
porate this provision in the next Bill 
The proposal in this Bill is in pur
suance of that undertaking.

I shall not take any further time of 
the House. I beg to move that the 
Bill be considered

Mr. Deputy-Speaker: Motion moved:

‘That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration*.
Now, there is an amendment to this 

In the name of Shri V. P, Nayar, 
seeking to refer the Bill to a Select 
Committee. But the hon. Member has 
given no names.

Sbrl V. P. Nayar (Quilon): I have 
the names here.

Mr. Deputy - Speaker: A  copy ought 
to have been given to me.

Shri V. P. Navar: I have stated in 
the amendment that the names of the 
Members would be mentioned at the 
time of making the motion.

Mr. Deputy-Speaker: That is not
enough. It may be said so there. But 
a copy should be made available to 
me also.

Shri V. P. Nayar: I can read out the 
names. I could not give it earlier 
because it was a question of getting 
the consent from all the Members.

Mr. Deputy-Speaker: That must be 
secured first.

Shri V. P. Nayar: It is there.
Mr. Deputy-Speaker: If the hon.

Member wants to move his amend
ment, I shall allow him to do so Now, 
he may give the copy to me.

Shri V. P. Nayar: After I read the 
names out, I shall give it.

Mr. Deputy-Speaker: Perhaps, he
has no spare copy.

Shri V. P. Nayar: I do not have a 
typist.

Mr. Deputy-Speaker; I wish I could 
provide him one. Anyhow, I shall 
allow him

May I know what time should be 
allotted for the general discussion, 
and what time should be reserved for 
the clause-by-clause consideration?

Shri Bimal Ghose (Barrackpore): 
The total is 4 hours

Mr. Deputy-Speaker: 1 see that the
total is 2 hours.

Shri V. P, Nayar: May I submit this 
is a Bill on which the Minister has 
taken more than half an hour, and 
which deals with, according to him
15 important industries, each important 
in its own way? And I submit that 
out of the remaining 1$ hours, he is 
likely to take another half an hour 
for his reply. Some o f us who have 
been speaking on Tariff Amendment 
Bills feel that it is hard, and there will
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hardly be any time, for us to rush 
through even one or two pf the indus
tries which we would like to stress.
14 hra.

So the time may be extended by 
two hours. This is a very important 
measure.

Shri Naushlr Bharucha (East 
Khancfesh): We have saved time on 
the previous item.

Mr. Deputy -Speaker: Of course, we 
saved half an hour. We can include 
that here. Anyhow, we will see as we 
proceed.

Shri V. P. Nayar: 1 beg to move:
“That the Bill be referred to a 

Select Committee consisting of: 
Pandit Thakur Das Bhargava, Shri 
S. Easwara Iyer, Shri Naushir 
Bharucha, Shri C. R. Pattabhi 
Raman, Shri Hem Barua, Shri 
Nemi Chandra Kasliwal, Shri P. T. 
Punnoose, Shri Shraddhakar Supa- 
kar, Shri Biren Roy, Shri Bimal 
Comar Ghose, Shri Radheshyam 
Ramkumar Morarka, Shri Puru- 
shottamdas R Patel, Shri Bhau- 
saheb Raosaheb Mahagaonkar, Shri 
Ram Garib, Shri Surendra 
Mahanty, Shri Satis Chandra 
Samanta, Shri Bhakt Darshan, 
Shrimati Parvathi M. Krishnan, 
Shri Nityanand Kanungo, Shri 
Manubhai Shah (the last two if 
they agree)—and the Mover, with 
instructions to report by the 20th 
December, 1957” .

Mr. Deputy-Speaker: He said that
only about the Minister here.

Shri V. P. Nayar: He may not agree, 
because he is absent,

Shri S. V. Ramaswami (Salem): On 
a point of order. Does he give the 
assurance that the other members have 
given their consent?

Shri V. P. Nayar: I have the written 
consent of almost everyone of them.

Shri S. V. Ramaswami: It is not a 
-question of ‘almost’. It must be 
'everybody*.

Shri V. P. Nayar: Those who have 
not given written consent, have given 
oral consent, except Shri Manubhai 
Shah and Shri Kanungo.

The object of bringing forward a 
Motion like this is only to stress upon 
Government and the House the neces
sity to discuss these matters in greater 
detail. Here we are asked to extend 
protection to 15 industries and also to 
de-protect certain industries. The hon. 
Minister himself conceded that each 
industry had its own importance in 
the economy of our country. In a 
like Bill, it is not enough that we dis
cuss it half an hour or one hour among 
all the three or four hundred of us. 
Therefore, I submit that in order to 
enable this House to get an idea of 
whether each of these industries 
requires protection or not, it is very 
essential that this Bill is discussed item 
by item in a Select Committee which 
will find more time and convenience 
to do so.

Speaking about the industries, in 
general, I am glad that the hon. 
Minister has, as usual, given details, 
that every industry has recorded 
increased production. I do not want 
to challenge him on that. But I want 
to say that Government should not 
rest content with mere statistical data 
of production. I may not have time 
to discuss all the industries, but I 
would crave your indulgence to per
mit me to at least touch upon three or 
four of them.

I shall first take up titanium dioxide 
as it is nearer home and as the only 
unit which produces this pigment 
happens to be in my native town. 
This pigment is manufactured out of 
certain raw materials, and as he 
rightly observed, the Ilmenite sands 
are supplied by the State of Kerala 
to most of the manufacturing concerns 
outside. Therefore, it is obvious that 
the cost of these raw materials should 
be the cheapest in a factory which is 
situated within 50 miles of the place 
where we get the ilmenite viz. 
Chavara. You will realise that the 
manufacturers of U.K. or U.S.A. have
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to transport this raw material from 
the shores of Chavara in Kerala all 
the way to U.K. or TJ.B.A., then manu
facture it by paying labour there at 
several times higher rates compared 
to our labour. The other raw material 
which is emphasised here, seems to be 
sulphuric acid, whcih is not very 
much cheapcr m U.K. Then they 
have to re-transport the product. Yet, 
undergoing all this, what do we find 
about the prices'' We find that the 
landed cost, as revealed in the inquiry 
regarding imported titanium dioxide, 
is around Rs. 121 while titanium 
dioxide manufactured m a factory at 
Trivandrum, 50 miles away, and where 
the raw materials can be tran..ported 
by water, the cheapest form of trans
port, is selling at Rs. 135—140. The 
landed cost includes freight, insur
ance, shipping and clearmg charges 
and profit.

Why is this so? When we have the 
cheapest raw mnlonal near the factory, 
when we have comparatively cheap 
labour, v lien we hfvc al'O the neces
sary FUli’h v .ru  at'O. within lf>0 or 120 
mile's, why should we have the price 
of titanium dio'-n’.e manufactured in 
Our country fi.-'-'d ,.t such a rate unless 
it bo that the pro^eA of manvfaeture 
iB bnrtcatly defective, even wlun the 
technical srde is managed by the 
World's biggest cnterpiLe in Titmium 
dioxide? I do not understand the 
chemistry of it Mv hon friend may 
know it. But more than my ignorance 
is the obvious ignorance of the entire 
panel of the Tariff Commission who 
do not know anything at all about this 
particular aspect

Why do we protect an industry? I 
am not at all for de-protectmg an 
industry if protection is necessary. I 
Stand for protecting an industry, based 
on its claims for protection. But with
out inquiring into the details, without 
inquiring into the basic defects and 
without giving suggestions as to how 
»uch defects should be rectified, we 
.should not be called upon to extend 
protection for three years. Where are 
tbe facts? The Inquiry of tb* Tariff

Commission is very interesting. I  do 
not want to tire the House with slK 
the details of this. But I would 8*f 
that certain events which happened in 
respect of this industry have to be 
viewed chronologically to appreciate 
the arguments of Government.

By the end of 1953, if I remember 
aright, it was by the third Tariff Act 
of 1953, we raised the tariff wall on 
titanium dioxide—by December 1953, 
so that if you placed an order with a 
U.K. -supplier or U.S. supplier, sup
plies could come to India only by the 
middle of 1054. But by the middle of 
1054, according to the Tariff Commis
sion Report—I am reading from page 
19—“Messrs. T T. Krishnamachari and 
Co are the sole selling agents for 
titanium products. From the ]0th May 
1054”—the firm may be X, Y or Z— 
the firm which functions under the 
name of T. T Kn-hnama'-’ iari and Co. 
obtained - ole agency for the entire 
cou itty in le-pc.'t of thi, article, the 
duties o-i the import oj" v hich had been 
r;ii od by thi’ T.i; rf Bill just a few 
months a"o VlMt doe-, it indicate? I 
do not wr.nt to draw a'iy inference.

Then in the sanu jtar, the titanium 
dioxide rruir'iifa-'lui :a;f unit is granted 
a lo.m fiom t!v Inru^tri.'.] Tinance 
Coiporatui i of I{~ 15 lakhs. There
also 1 make no inf'” cure. Bat I know 
that m the ca ,c of no :;>du try requir
ing assistance f'om  the Corporation, 
there mu .t be a certificate
to back it or a recommendation, by 
the Ministry of Commerce and Indus
try. Otherwise, I do not think the 
Finance Ministry of its own motion 
will recommend a loan to an industry. 
Then who was the Minister in charge? 
Maybe, he has denied it several times 
that he has anything to do with the 
Arm. I may also agree that be may 
not have anything to do with that 
firm. But in the end of 1953 the 
import duty is raised. In 1954, T. T. 
Krishnamachari and Co., Limited—not 
limited but unlimited 1—get the sols 
agency. There is a loafi of Rs. 15 h »lw  
granted. In 1955, the price o f tto  
material shoots up by about XX. M0
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tix the retail market. It is reported
the Tariff Comxnission that at one 

time the price went up to Rs. 224 per 
cwt. as against Rs, 130 or so.

And what does the Tariff Commis
sion say? We must also take into 
account the fact that all the members 
of the Tariff Commission, who con
stituted the panel, were appointed in 
1952 or 1953, when we know who was 
heading the Ministry of Commerce and 
Industry, the Ministry in charge of 
appointment of members of the Tariff 
Commission. I do not want to com
ment upon that either. Thus, we find 
that whon the Tariff Commission 
makes such an exhaustive enquiry, 
which draws in place and out of place 
all pry i ss from my friend over there, 
they do not have one word to suggest 
to this House about the sole selling 
agency commission. IIow do we know 
whether the person is fair or not unless 
we know the selling sg^nt’s commis
sion? How do we know whether they 
are taking any undue advantage in 
the matter of distribution? Surpri
singly, here whot we s(’r' may bn an 
expression of thank-? for favours 
received. The Tariff Commission pays 
at page 20, when they di-’-cins about 
rise in prices—this i~ a very interest
ing passage—that they maintained the 
prices at th? I v̂oJ fixed by Govern
ment and no one has comnl.lined that 
a higher price ,was charged. 'Some 
parties have staled that they got the 
pigment from the dealers at such high 
price as Es. 224 per cwt. That was 
because the dealers who received sup
plies for sale, the small dealers 
exploited the situation unscrupulously. 
The sole distributors have since stop
ped supplies to dealers.’ An undeserved 
and unjustifiable certificate to the sole 
agents!

What does it mean? Where is the 
enquiry into the account books of the 
sole selling agents and where do we 
find the Tariff Commission calling for 
any record; what is the reason for this 
rise la price? Have they collected 
any evidence tram people who sold 
at Rs. 224? So, Sir, ohronologicelly, 
when we look, into the whole matter.

it is very highly suspicious that a pro
duct which is so essential for the 
various important industries in India 
like the paint industry, a product on 
the availability of which alone these 
industries can be run smoothly should 
be protected. At one point of time, 
you come and say that imported 
material of this kind will be protected 
against, by a very stiff tariff walL 
Next month you have a Tariff enquiry 
instituted. The second month a parti- - 
cular firm gets the sole selling agency 
and after that tne pnc‘e3 shoot up by 
Its. 100 about 70 per cent. The Tariff 
Commission, without going into any 
of tho..e details, give a certificate to 
the sole selling agents! What do all 
there indicate? I do not venture to 
draw any inference from these. I 
leave it to the hon. Minister and other 
hon. Members.

An Hon. Member: Two and two
makes four.

Shri V. P. Nayar: As my hon. friend
pays, two and two make four; neither 
can it make it five nor three. I sub
mit in all earnestness tnat this racket 
niu-.t be mded, that this scandal must 
bo investigated into in a public enquiry 
presided over by a judicial officer of 
gre.it ci'i'iK.n- e, because it is high time 
that we cry halt to this practice of 
ot.rtum films getting a monopoly with
out any experience in the matter of 
dcaUng with the particular articlc con
cerned before they grant the mono
poly.

I know the Kerala State Govern* 
ment has 52 per cent, of the shares 
in the producing unit. But in 1953 we 
had no knowledge about what the com
panies were doing. I, therefore, 
insist that before considering 
the question of protecting this 
industry, the Government must also 
consider whether it is not high time 
to cry a halt to this malpractice and 
also to institute aa enquiry to Sad 
out how all these facts have together 
resulted in the Tariff Commission 
making that recommendation tor the 
protection of an industry, the fdle 
selling agency of which is handled 
by a particular firm which several
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officers including Ministers have been 
connected and for which the Tariff 
Commission has shown such a soft 
comer. The Tariff Commission does 
not have a word to increasing the 
wages of sweate'd labour.

I want to , speak about the non- 
ferrous metals industry also. The hon. 
Minister said that all is well with the 
non-ferrous metal industry. But, what 
is the position of some of our non- 
ferrous metals? The Tariff Commis
sion says that we have certain com
mitments under the obligations of this 
country with what is called the Gene
ral Agreement on Trade and Tariffs 
and before any comprehensive scheme 
could be evolved, this Government 
should try and take urgent steps, these 
are the words, ‘to free this country 
from the clutches’.

For example, in the matter of cop
per, w" are committed by agreements 
which are injurious to this country. 
Time and again for the last 5 or 8 
years, the spokesmen of Government 
have stated that after all the GATT 
is to our benefit. What does the Tariff 
Commission say7

Take again the case of another 
important metal, zinc What is the 
position? If I remember correctly, the 
mining is done at Jawar; the ores are 
transported to a place called Tunda 
in Bihar, several hundred miles for 
beneflciation and then that product is 
sent to Japan to be converted into the 
real metal, brought back and the 
industry wants protection The non- 
ferrous industry is not an ordinary 
industry; it is an industry on which 
several hundreds of thousands of 
people have to live. For example, 
take the case of Moradabad. In 
Moradabad, 25,000 families depend 
solely on non-ferrous metals and their 
alloys and they produce between them 
something like Rs. 3 to Rs. 4 crore 
worth of goods, every year.

Again, the non-ferrous industry has 
its own importance in the matter of 
engineering industries, electrical in
dustries,' the automobile industry and 
fri so many other industries.

The Tariff Commission says that 
there are no proper costing of accounts 
in these various units. The Tariff 
Commission confesses that it has not 
been possible for them to And out the 
real costings of the various units of 
production in this industry. How are 
we justified in affording protection 
without knowing the costing? What 
is the meaning of protection then if 
we say that although we do not know 
the costing still protection has to bie 
afforded? What is the logic in this?

Shri Kasliwal (Kohat): Permit me 
to say this. The hon. Member is slight
ly mistaken; the industry is being 
dcprotected.

Shri V. P. Nayar: Each one of the
several items in the non-ferrous metal 
industry including some manufactures, 
1 think, are being protected.

Shri Manubhai Shah: What the hon. 
Member was all the time referring to 
is something which was deprotected.

Shri V. P. Nayar: I am coming to 
that. The same manufactures do not 
fall down from heaven or spring up 
from the earth. They have to be pro
cessed from the primary products. 
When you do not have control over 
the primary product, when you do not 
know the prices, the profit etc. how 
are you to give protection?

I have had occasion to go through 
every Report of the Tariff Commission 
in original—not in the summary pro
vided—and there is no mention in any 
one of the Reports about the profits 
made by the units. There is no men
tion about the defects in keeping cost 
accounts.

The Tariff Commission Enquiry, I 
must submit with due deference to 
the Tariff Commission itself, has be
come so stereotyped that in the case 
of any industry if you put the name 
of that industry at the top—in the 
heading—of any paragraph of the 
report, it can be made to fit in for 
any other industry. They have not 
gone into the biusic defects. It Is 
almost like rubber-stamping.
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So, I say that with regard to non- 
ferrous metals, we should not rest 
content with the feeling that it is on 
a high pedestal and that it is going 
forward every day. It is not so. Take 
the case o f production of copper. What 
is the position? What is the position 
o f lead and zinc? What about our 
alloys? How can we go about all these 
things?

I would also like to refer to the 
piston ring assembly industry. As I 
have urged very often in this House, 
when we consider whether a particular 
industry has to be protected or not, 
we must also consider whether there 
is a monopoly in the existing industry. 
In the piston ring assembly industry, 
there are two firms which are more 
or less monopolistic. One is the India 
Pistons Ltd. with their factory in 
Sembiam near Madras and the other 
is Goetze (Private) Ltd., somewhere 
near Delhi. Between them they have 
the monopoly of the whole industry. 
One hundred per cent, of the raw 
materials are imported, for gudgeon- 
pins. If we look into it, we will find 
that in this industry which is said to 
be on a sound basis, 95 to 100 per cent, 
of the raw materials are still to be 
imported and we are protecting the 
industry. Give it protection for an
other century; I do not mind this; the 
workers will be thrown out otherwise. 
But what is the remedy that the Tariff 
Commission suggests for this?

In respect of this particular piston 
ring assembly industry 1 want to point 
out to the House the lack of confidence 
of this Government in this House My 
hon. friend may refer to page 28 of 
the report. The Tariff Commission 
says:

“The actual investigation was for 
the year ended 30th September. 
1056. The Cost Accounts Officer 
has reported that the Company 
has in force a good system of 
departmental costing combined 
with job costing, and that it was 
possible to assess the fair costa of 
production of the various compo
nents from the records that were 
maintained by it. The Cost 
Accounts Officer’s report is being

forwarded to Government as a
confidential enclosure to this
Report.”
Where is that confidential report? 

You are assuring protection and 
assuring the product of that industry 
a very firm price preventing competi
tion from other sources. It is stated 
that despite the fact that the Indian 
consumers have a preference for 
piston assemblies of U.K. origin or 
imported from foreign ‘countries, for 
instance, Germany, the tariff wall is 
stiffening. The Indian consumers have 
no way but to buy the Indian manu
factured pistons. Very good. But what 
is the price?

In the case of the non-ferrous 
metals industry, the Tariff Commission 
says that they do not have any 
accounting of the cost. We can under
stand that. Here the Commission 
itself says in the report that the unit 
has a very good system of job costing 
combined with costing. They say that 
the report is forwarded in a confiden
tial cover. Where is the confidential 
cover? Are we not entitled to know 
what that confidential matter is? 
What is the price? What is the profit? 
After all we know these are being run 
on a monopoly basis in South India by 
the name of Amalgamations (Private) 
Limited. It is a combination of certain 
industrialists of the South. Here, when 
you want to protect an industry and 
assure the industry a firm price, is it 
not fair that Government should come 
to us and say: well, this is the cost 
accountant’s report; they are making 
only this much profit. Let them make 
a loss; I am not worried. But let us 
know the basis on which we should 
afford protection.

These are matters over which I am 
very greatly perturbed. Sir, I would 
like to make a few comments about 
such reports being placed before the 
House and passed on to the House for 
consideration at the late stage in a 
session and we are asked to give our 
opinion in the matter of a few minutes.

I would like to take one more indus
try and, time permitting, another 
industry. I am taking only the most 
important industries.
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Mr. Deputy-Speaker: He has already
talked of three; he will conclude with 
the fourth.

Shri V. P. Nayar: I will be brief 
with the remaining two. The hon. 
Member referred to the cycle industry 
and he complemented the cycle indus
try for producing eight lakhs of cycles, 
for preventing the imports and all 
that. How genuine Pandit Thakur Das 
Bhargava was when he applauded the 
Minister when he quoted the figure?

1 remember that on the 22nd of 
November, 1957 there was a question 
by Shri Jhulan Sinha in which I asked 
a supplementary. This was the sup
plementary:

"Is it a fact that the entire in
stalled capacity in the matter of 
production of cycles could not be 
utilised because there are restric
tive conditions in the agreements 
of collaboration which two of the 
biggest manufacturing units, 
name)y, Sen-Releigh and Hercules, 
that is, restricting exports only to 
Pakistan, Afghanistan and Nepal?”

Pat, came tho answer. ‘No, Sir’, from 
Shri Manubhai Shah. But what do wie 
find in the Tariff Commission report? 
It contradicts what he said. He has 
very often correct information but that 
time he was wrong. The Tariff Com
mission, in page 57, of its report says:

"It is also observed that the 
existing agreements of Sen-Raleigh 
Industries, T. I. Cycles and Hindu
stan Vehicles Ltd., with their 
foreign collaborators (the makers 
of the Raleigh Group of bicycles, 
Hercules bicycles and B.S.A. 
bicycles respectively) contain 
clauses which prevent them from 
selling their products outside their 
respective territories, meaning, in 
th>i case of T. I. Cycles India, 
Pakistan atjd Nepal and in the 
case of Sen-Raleigh India, Pakis
tan and Afghanistan.”

I said: Pakistan, Afghanistan and 
Nepal. I did not distinguish which 
country was fixed to which unit. As 
a result of these restrictions, it would 
appear that these three manufacturers

of well-known makes of bicycles can
not effectively take part in export 
promotion schemes relating to bicycles 
unless the relative terms of the agree
ments are modified by negotiation. It 
goes on to say:

“We trust that the manufac
turers concerned will consider this 
matter when a suitable oppor
tunity occurs for reviewing their 
agreements. The industry, even 
as at present situated, has surplus 
capacity which can be utilised for 
export promotion.”

The industry, admittedly, has sur
plus capacity even if it works for 
single shift. I am not suggesting that 
every unit must be worked into double 
shift. But there is a limit on the num
ber of cycles which India can consume 
in the present context. We have neigh
bouring countries where there is a 
great potential market. There is no 
use sending export promotion missions 
to Tanganika and Uganda, as they did, 
for selling cycles and bringing out a 
report that Indian-made cycles have 
no preference. Beyond these three 
neighbouring countries Pakistan, 
Afghanistan and Nepal, the biggest 
units cannot export their cycles 
because they are fettered by the pro
visions of the agreement which the 
Tariff Commission—not V. P. Nayar— 
wants to be changed. But the hon. 
Minister says as late as 22nd Novem
ber that there was nothing of the kind 
that affects production in the country. 
1 fail to see the logic of this and I 
would earnestly appeal to the Minis
ter to consider whether it is not time, 
when you afford protection to an 
industry which is in collaboration 
a foreign manufacturing concern, to 
make them agree to revise the clauses.

One word more about the fruit 
industry. I was glad that the Second 
Five Year Plan has provided Rs. 3 
crores for the development of fruits. 
Very good. The hon. Minister listed 
many schemes; so many lakhs were 
allotted for new orchards and so many 
lakhs for rehabilitation o f orchard*. 
We have hardly any money for re
habilitation of human beings but he la
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going to rehabilitate orchards and do 
something of that kind.

But what do you propose to do with 
the tens of thousands of tons of 
mangoes which go to waste in Andhra? 
What is your proposal to utilise the
40,000 maunds of cashew apples which 
go to waste in Kerala. Not one cashew 
apple can be taken because they have 
an astringent taste. Science can find a 
variety of ways. The Food Techno
logical Institute has devised certain 
processes through which these cashew 
apples can be converted into a great 
variety of products. I am also told 
that pectm can be made, Vitamin B 
can be synthesised and certain 
squashes and candies syrups, jams etc. 
can be made. What do we do with 
that? Is’t because Kerala will benefit 
that this potential resource is not 
being tapped.

I think the Planning Commission 
has fixed a target of about 20,000 tons 
for the export of fruit products out of 
which we hardly send a thousand or 
two thousand tons. The consumers 
still have preference for imported 
straw berry jams and such other jams 
and you can restrict the import of 
these by other ways. I do not know 
what they hnve done. But in such a 
context, what is being done? After all 
in the fruit preservation industry 
there is no giant unit. Most of them 
are medium or small producers. Have 
they no right to any sympathy from 
the Government?

It is only a question that relates to 
medium or ordinary businessmen. Our 
fruits are today a national waste. I 
could not find from the hon. Minister’s 
speech that he made any reference to 
any scheme for the conversion of 
fruits which already grow in their 
natural surroundings and go waste 
owing to lack of proper transport 
arrangements and no proper industry 
developing in that particular area. I 
do not think that it would be wise to 
deprotect the fruit like this. Govern
ment must change its outlook on that 
Industry because we are wasting a

very valuable product. In addition it 
is of immense food value and a poten
tial foreign exchange earner too.

Therefore, I submit that the hon. 
Minister may be pleased to consider 
my motion and accept my motion for 
reference to the Select Committee. 
Sir, I move my motion.

Mr. Deputy-Speaker: The original
motion for consideration and the 
amendment for reference of the Bill 
to a Select Committee are now before 
the House.

Shri T. N. Singh (Chandauli): Mr. 
Deputy-Speaker, Sir, from time to 
time, almost in every session or at 
least once a year, we have to consider 
revisions in the tariff which are called 
protective tariffs, as and when the 
Tariff Board's reports are available to 
the Government and they have come 
to a decision. I have watched these 
tariff revisions for all these years, and 
also have heard arguments advanced 
from time to time, but I feel that the 
time has come when there should be 
some rethinking on the whole ques
tion.

The ideas underlying the Tariff 
Board when it was formed were for
mulated in a different context 
altogether because, as the Minister 
himself said, due to various factors 
like the post-waT and the war condi
tions certain industries have been 
enjoying a sheltered position. Almost 
all industries have enjoyed a sheltered 
position because of failure in getting 
things imported due to the foreign 
factories being engaged in their own 
work and they were too busy to ejcport 
goods. On the top of it has come the 
light foreign exchange position, which 
nas compelled us to a still more 
rigorous import restriction policy 
which we are pursuing and which, 
probably, we will have to pursue still 
more rigorously in future.

That being the position sometimes 
I have wondered, when a particular 
industry has already got a sheltered 
position and there is no import what 
is the sense in going on considering
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what protective duty should be given 
or not given. That is in relation to 
one category of articles.

Then there is a new development 
that lias happened in these years. And 
that is the tendency of foreign manu
facturers to start firms here in our 
own country. Why are they doing it? 
It is because they know that in the 
modern times countries will go on 
imposing tariffs and giving protections. 
There will also be the question of 
foreign exchange and it may not be 
possible to maintain their trade on the 
old level. That is why they start their 
factories here, either on their own or 
in collaboration with people here, or 
by some agreements. Either they are 
directly investors or they come In 
with others.

Again, during the war period and 
also after that, our industrialists— 
most of whom I consider as not real 
industrialists so far, I am sorry to say 
that—have got accustomed to huge 
profits, a level of profits which is not 
ordinarily there in any industry. They 
have a tendency to raise their over
heads. All those things have come 
into the picture.

When a Commission or a Tariff 
Board sits today to consider the ques
tion, it does so m a different context 
altogether, and it is not at all recog
nised today when working out the 
costs of production that there are 
certain special advantages being given 
to the industries. Certain special con
cessions have been given because of 
circumstances. We give double depre
ciation. We give so many other 
advantages with a view to encourag
ing a particular industry. When we 
give tariff protection also, we have to 
consider the claims of the consumer, 
and in considering that all those fac
tors must be taken into account in 
order to see whether we are not over
weighting the scale in favour of the 
producer.

There are some other small conflict
ing things. 1 referred to the import 
policy. We are giving protection to 
the machine tools. Any one of us

could go, and can even now go, and 
get any amount of machine tools 
which have been imported from abroad 
and are being sold here in the market. 
You can get it in Delhi, Bombay, Cal
cutta or anywhere else. What I say 
is, the protection that is being given 
must be adequate. The object of the 
Government was to encourage a parti
cular industry. The object of the Gov
ernment was also to save on exchange. 
Then, may I know as to why these 
things were so freely imported?

My object in saying all this is this, 
that if it is the policy of the Govern
ment that a particular industry has to 
be developed we have got several 
methods of doing that. When we are 
adopting a particular method, namely, 
protective duty and giving certain con
cessions in income-tax, overhead 
depreciation and all those things, then 
let us not do a thing which will go 
contrary to that very policy. 1 cannot 
understand why these things were 
allowed to be imported so freely. How 
have they come? They are all 01 
foreign make; either German or 
Japanese.

Shri Manubhai Shah: It is only
machine screws and not machine tools 
as far as the present Bill is concerned.

Shri T. N, Singh: I am referring to 
small machine tools.

Shri Manubhai Shah: That is not
covered by this.

Shri T. N. Singh: From the impres
sion that I gathered from the hon. 
Minister’s speech I thought that pro
bably this also partly came under that. 
In any case, it may not be true of the 
particular item that I have referred 
to, but the fact remains that there are 
certain things which are granted pro
tective duty and which are also im
ported in very large quantities. They 
have come into the market and they 
are also sold. Whereas we are told 
that 60 per cent, or 75 per cent, pro
tection is being granted, when the 
imported things come they are able to 
sell quite cheaply and compete In spite 
of the protective duty.
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Why is that so? It is because the 
producer here Is taking advantage of 
the shortage of the material and is 
continuing to charge the same over- 
head and some other burdens on the 
production. That is what is happen
ing. Therefore, unless we take into 
account all these factors we cannot 
come to a definite conclusion.

I agree with the point about cost 
accounting in all these tariff enquiries. 
I feel that too much has been made of 
the secrecy of the various concerns. 
When we ask millions of people to 
undergo certain sacrifices, it is but fair 
that we should do it with open eyes. 
In granting protection certainly cost
ing is a very vital element, and yet we 
are completely in the dark. The other 
day we had a discussion on the loco
motives that are being manufactured 
at TELiCOs. We wanted to go into the 
costing. As one associated with the 
Public Accounts Committee we also 
were examining the same question. 
After all, it is a small Committee of 
this very House. It can keep things 
confidential and it can examine things 
confidentially. But even we are not 
in a position to get the figures of cost
ing from the Tariff Commission We 
could not go into that.

Shri Manubhai Shah: If the hon.
Member is referring to the report 
which Shn Nayar has just referred 
to, the Tariff Commission has said that 
they were sent confidentially a report 
of the India Piston. If the hon. Mem
ber or the House desires to read the 
report there is nothing confidential in 
it and anyone can peruse it

Shri T. N. Singh: I am telling this 
because I had occasion to deal with 
that point. Once you communicate 
#ie costing figures to the Members the 
Government will have to take the per
mission of the Tariff Board. The Tariff 
Board, at least in the particular case 
to which I am referring, was averse 
to its disclosure to us. That is a fact 
and I can quote chapter and verse.

Shri ManaWtal Shah: Probably, the
hon. Member is referring to the report 
mentioned by Shri V. P. Nayar and 
not about the Tariff Board.

Shri T. N. Singh: I am referring to 
the point that costing figures are not 
being made available to Members 
when they think it is desirable that 
they should apply their mind impar
tially and objectively to a particular 
isBue. My only humble submission is 
this. I think it will not be possible 
for the whole House or most of us to 
go into the intricacies of the costing 
of a particular product. But certainly 
it should be possible for some Mem
bers of the House. The House may 
itself appoint some Members to go 
into that question whenever a thing 
like this comes up. This is only a sug
gestion that I would like to make. 
Whatever they have said may be all 
right, I am not questioning that; but 
an opportunity must be given to us 
to examine the cost ourselves. I am 
not questioning the decisions o f the 
Tariff Board, because I have not 
studied the facts and I am not here 
to question the Board’s judgment in 
this matter. I think it is fair to the 
House that at least some persons or 
some committee of the House may be 
taken into confidence about such 
matters. It is always desirable that 
some section of the House is always 
taking active interest in such affairs. 
Therefore, this is one of my sugges
tions. The reason why I got up in 
this debate was to make this sugges
tion, that something should be done to 
take us into confidence about the cost
ing system on which the tariff recom
mendations are based.

Then there is one important thing 
which I would like the Government 
to take into consideration, and that is 
the dividends distributed by protected 
industries. After all, all these con
cerns are growing concerns. They have 
been going on for 2, 3, 4, 5 or fl years, 
and they have been declaring divi
dends and profits. Whenever a pro
tection is given, the quantum of divi
dend that they have been distributing 
every year should always be one of 
the factors to be considered. After all, 
they are earning profits. It may be 
6 per cent., or 10 per cent., and some
times th&e may be hidden profits also. 
V h n  we grant protection at the cost 
of th* —------rwrr we should alwaya
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have that In mind. I would urge that 
whenever the tariff recommendations 
come before the House, we should also 
be given a general idea as to what 
is the dividend, what the concerns are 
•r what the principal categories in the 
concerns are.

If they do not declare a dividend, or 
it they are not able to do it, then it 
is all right. One cannot object to that. 
But if they have a balance-sheet, it 
will be known. If they do not bring 
out a balance-sheet then again they 
do not deserve any protection. I am 
told that there are certain firms which 
do not even bring out regularly 
balance-sheets.

Shri Manubhai Shah: Under the
Companies Act, they have to do it.

Shri T. N. Singh: There are many 
things which are done despite the law.

Then, Sir, I may mention one or two 
small points. I doubt very much whe
ther the ring frame deserves the pro
tection that is being claimed for it. I 
cannot go into the details and I do 
not wish to go into the details. It is 
for the Minister to satisfy himself on 
that point. From what little I know 
I feel that this industry does not 
deserve the tariff that is being renew
ed. The whole thing does need re
examination, and there is no reason 
why this particular level of protection 
which has been for such a long time 
shoilld be continued and why the in
dustry should not be able to do things 
properly and at e reasonable cost.

Similarly, I wanted to say a few 
things about the non-ferrous alloys, 
because it affects a few individual 
concerns. From whatever I know of 
these concerns, I would only say that 
the shortage, the high prices almost 
verging on black-marketing that have 
been in force in these alloys—all these 
matters do need a little more careful 
consideration.

About cycles, I am glad that they 
have progressed so far. The only 
thing is, I do not agree with the 
Minister when he said that the object 
la to develop it as a sort o f dispersed

small cottage industry and something 
like that. The pattern of development 
that has been there so far, the concen
tration of certain big concerns and 
the way they have gone to show 
that if we think of cottage industry 
for this line, it is hoping against hope 
and rather late in the day. Let us, for 
some reason or other,—unless we can 
do something drastic about it—recon
cile ourselves to the position that this 
is what will happen. Let us not raise 
false hopes. Because many of us 
think it is going to be a cottage indus> 
try which will ultimately benefit the 
nation and so "let us grant this tariff 
protection” . That is the mentality 
that is developing amongst us. For 
that reason, I would very humbly 
suggest that the whole prbcess of the 
development of the cycle industry is 
not such as to encourage any dis
persed cottage industry on any appre
ciable scale in our country at present 
unless something very drastic and 
radical is done about it.

I have nothing more to say except 
to urge that probably a little re-think
ing and re-examination in certain 
cases are desirable.

Shri Bimal Ghose (Barrackpore): I 
am not against the Bill that the hon. 
Minister has brought forward. But I 
would like to develop a point to which 
my friend Shri T. N. Singh referred 
quite incidentally, namely, the position 
of the Tariff Commission in the pre
sent context of things, and what pur
pose does the Tariff Commission serve 
now. In a sense, it would appear that 
its work has become superfluous and 
almost unnecessary, because if the 
purpose is to give protection, the pre
sent conditions are such that the indus
tries are being protected. I would ask 
the hon. Minister to tell me if there 
has been any application by any new 
industry for protection and how many 
they are, compared to the number of 
industries which used to go to, in for* 
mer times, the Tariff Board or the 
Tariff ConftMMiPO for protection.
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What is happening today is that if 
an industry starts functioning, it at 
once approaches the Development 
"Wing and says that import should be 
stopped, because it is going to produce 
commodities internally, and it is 
through the Development Wing and 
Import restriction that protection is 
being obtained. The only advantage 
probably in having a protective duty 
rather than a revenue duty is, I believe, 
that the Government cannot modify 
a protective duty by notification 
whereas in the case of a revenue duty, 
Government can. But that is only a 
technical matter.

If it is true that for all practical 
purposes industries will become pro
tected, one point has to be considered. 
Even if you examine the reports of 
the Tariff Commission on different in
dustries, you will find that they them
selves sometimes have suggested that 
no more tariff protection need be 
given or the duties may not be raised, 
because virtually the industry under 
the present condition of things will 
be enjoying protection. If that is so, 
I have to point out that when the 
difference in the cost is about 25 or 
20 per cent, sometimes, the protection 
urged or the protection allowed is 
only 10 to 15 per cent, and the reason 
given is that the industry will other
wise virtually obtain protection. If 
that is so, I believe that there is no 
sense in making the Tariff Commis
sion work on this type of work, 
namely, examining from time to time 
whether certain industries will be 
protected; and when they are de
protected, what happens? The re
venue duties continue. It is not that 
the duties go. What happens is that 
instead of a protective duty, we have a 
revenue duty. If that is admitted, 
then—I see that the hon. Minister does 
not agree—I believe that that point 
requires examination.

If that were agreed to a certain 
extent, one has to think of what work 
w e should give to the Tariff Com
mission whicfa is a very important and

an expert body. Some other type of 
work should be given. One thing I 
feel is this. In all these examinations, 
although we have reference to prices, 
as to what the ' prices are and how 
they stand as compared to what they 
were formerly—there is no examina
tion as to whether the industry has 
been functioning efficiently and trying 
to reduce the prices with a view to see 
that the consumers' interests are pro
tected. The Tariff Commission say* 
that the prices are so and so. They 
also review the course o f prices, but 
that is merely collection of facts. 
I do not know if they go into the facts 
as to whether the industries are really 
trying to reduce costs or as to whether 
they set a target to the industries, 
namely, within such a period the cost 
should be brought down to such a 
level, and then try to see as to whe
ther the industry has been able to do 
so. At least I have read quite a num
ber of these reports, but I do not see 
anything of that kind. I find from 
this publication that they have a re
search wing which has undertaken re
search on certain problems which ap
pear to me to be interesting. I would 
like to know if they have published 
any reports and if so, whether those 
reports would be made available to 
us. For example, they have under
taken research on “Development of 
Protected Industries in the Second 
Five Year Plan” , “Taxation Proposals 
in December, 1956” and so on. I have 
not seen any of these reports being 
published. If the research wing of 
the Tariff Commission has undertaken 
an examination of those topics, it 
would be desirable and useful if Mem
bers are also given these reports.

There is one other point to which I 
would like to make a reference and 
that is about the agreements with 
foreign collaborators. I must thank 
the hon. Minister for providing for 
the first time the terms of foreign 
collaboration in this pamphlet. These 
were not available even in the Tariff 
Commission's reports and this is really 
an innovation for which we ar» all 
thankful to him. But this brings ’ out



Indian Tariff 14 DECEMBER 1967 (Second Amendment) 54jK
Bin

(Shri Bim&l Ghose]
certain facts. Some oi the agree
ments Beam to be not very satis- 
factory from our point of view. I 
would like to know from the hon. 
Minister if there is ‘any provision for 
a review of these terms at *ny 
time.

For example, if you take the most 
glaring case, Hindustan Pilkington, 
not only 49 per cent, of the capital 
1$ contributed by them for which they 
get dividends, but they are entitled to 
10 per cent, commission on profits. 10 
per cent. commission on profits 
appears to be very high, when Ashhi 
Company will get only 11 per cent, 
commission on profits. I f you take 
another company, Indian Copper 
Corporation, they get £  5,000 per 
year plus 21 per cent, of f.o.b. cost 
of plant ana machinery. I do not
understand why this should be given. 
In addition, there ia a provision for 
Rs. 2,500 per year lor  maintenance of 
share registers in London. That 
appears to me not very reasonable for 
offering technical know-how. Pro
bably under the conditions when tftey 
were entered into, Government felt 
that these terms should be agreed to. 
But even if they were agreed to at 
one point of time, is there no pro
vision in the agreements or any
powers with the Government to re
vise them at a subsequent period of 
time?

In the cotton textile machinery, I 
find that all the foreign collaborators 
get 2^ per cent except in the case of 
Texmaco, where it is S per cent. "Was 
it an earlier agreement or a later one? 
If it is an earlier agreement, I can 
understand it; otherwise, why should 
they get 3 per cent? I want to know 
whether in that case there is any 
possibility of revision.

There is only one small point re
garding the teachest industry I would 
like to mention and that ia with re
gard to the recommendation of the

Commission that as moat of the 
factories are situated in Calcutta. 
Andaman timber should be made 
available at reasonable rates. It 
appears that the Government have 
also accepted that recommendation. I 
would like to know whether anything 
has been done in that regard, so 
that this industry which is quite an 
important one may obtain this raw 
material at reasonable rates.

Start Manub&ai Shah; It is allowed
to be imported for the manufacture.

Shri Kasllwal: Mr. T. N. Singh has 
raised the point with regard to the 
cost accounting. Here there are as 
many as 52 cases and in every single 
case, the reports of the cost account
ing officers have been kept confiden
tial, They do not torm part of th# 
reports of the Tariff Commission. 
Probably the hon. Minister was tinder 
the impression that it might have re
lated to one single industry. But it is 
not so. In the case of every industry, 
the reports of the officers relating to 
the cost accounting of these industries 
have been kept confidential

Shri Manubhai Shah: I might say 
that under section 22 of the Indian 
Tariff Act, all reports are to be 
treated as confidential. I assure the 
House that if any hon. Member or 
any body is interested in that, there 
will be no difficulty for Government 
to give the reports, But these re
ports are to be treated as confidential.

Shri V. F. Nayar: That was enjoin
ed in a different context.

Mr. Depaty-Speaker: If it is desired 
that it should be amended, it U a 
different matter. But so long as It ia
there, it is confidential.

Shri Kasllwal: While I express my 
pleasures at the progress these var
ious industries have nude under the
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stewardship o f the hon. Minister— 
and I know that he is one of the 
smartest Ministers—I would like to 
mention about one or two industries. 
The hon. Minister, I think,' rightly 
congratulated the cotton textile 
machinery industry on the progress 
they have made, but there are a large 
number o f points to which the atten
tion of the Tariff Commission has been 
drawn. One is with regard to the pro
ducts of this industry. The Ahmeda- 
bad Mill-owners' Association have 
raised objection to the products of this 
industry. I am glad that a special 
establishment is looking into the mat
ter, but I do not know since how 
long this has been going on. The in
dustry has been rece ving protection 
since 1947 and after 10 years, today 
that Ahmedabad Mill-owners’ Associ
ation should raise objection with re
gard to the products of this industry 
is something to which the hon. Minis
ter should give attention.

Another point about this was that 
there was no after-scales service given 
by this industry at all. They are 
bound to give it and the Tariff Com
mission’s report says that it is a very 
serious matter. They may sell their 
goods all right, but if they do not 
give after-sales service, the result will 
be that the consumer will suffer and 
the price of clqth will go up.

I might say something about the 
bicycle industry I am glad that this 
industry has made rapid strides and 
the hon. Minister has praised this in
dustry rightly. There are one or 
two points about which the hon. 
Minister has said nothing. One is 
with regard to the high price of 
'bicycles prevailing in India. This in
dustry has been receiving protection 
for such a long time. In 1954, the 
Tariff Commission recommended a 
protected duty of 45 per cent. on 
cycles, but the Government on their 
own accord decided to raise the pro
tected duty to 60 per cent, 70 per cent, 
and so on, i.e., over and above the 
recommendation of the Tariff Com

mission, but even today the prices 
of cycles have not gone down. It is 
true that there are eight lakhs of 
cycles being manufactured in the 
country, but I would like to know 
why the prices are still so high.

The hon. Minister said that the 
foreign components in these bicycles 
vary only from Rs. 5-8-0 to Rs. 7-8-0 
and if that is so, is there any reason 
why the prices of the bicycles should 
continue to be so high? I would like 
to know the reason from him. He 
also never mentioned anything about 
the export of these bicycles. In the 
report of the Planning Commission on 
the industrial output, they say that
30,000 bicycles are to be exported in 
1956, but in reply to a question in this 
House, we were told that only 20 
bicycles were exported during the 
whole of these flve years. What hap
pened to these 30,000 cycles? In the 
Second Five Year Plan, 150,000 
cycles are supposed to be exported. 
But, we do not know how many 
bicycles are going to be exported. 
This is a matter to which the hon. 
Minister must pay attention. I do not 
know whether there is an Export Pro
motion Council established for the 
bicycle industry. If it is not establish
ed, I believe, it should be established. 
Already there is a Development 
Council. There is no reason why there 
should not be an Export Promotion 
Council for such an important indus
try. The consumers have been suffer
ing continuously in order to see that 
this industry is established. It is 
there right now. I want to see that 
the prices of these cycles go down 
and a lot of foreign exchange is earn
ed by these bicycles.

15 hra.

I do not want to take the time at 
the House because many other hon. 
Members have made these points. I  
would like only to refer to the ply
wood industry. This industry has 
also made rapid progress. I spite at
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what the Tariff Commission has been 
laying, I do not know why exports o f 
tea chests and exports in the plywood 
industry are not progressing as satis
factorily as they should have.

irarrH ftr? ( fa<V*i« w ) : 
O T T n n s r  ^  * f t
*p*m t . ^  w  tner srfar t  ft* 

w rtfi * t fazrm 
< n ? 5  s f t  s r s n » r  f a ^ r a T  |  * t ? t  * 5t  
« r e * r r  f ^ r a T  t  * f t r  #  ^  ^ t c t
$t»TT f a  far^T ^  T T iT T ir
55tt t  3*mff % i t e w r  ^ w r 
$?fr *rr# smftr f t  |
t t  j c T r  f t  5  1 A isffe *emr
%  9 ^ 9 ^  i f  V 7 «TT ^ T j p T T  I ^ f f  f < M c

* r i?  ^ r p f  * r t  ^
J^TR ^T5ft ^  ■sTR: f  I ^TR
jrfa^r ^ ^  sfte Term sftr
3^ I T f  ^  W  S T P T TcT

ifr t r t  5  ' 'iT«m w*fY ?re> \ o sfor 
%  WGX \% « f a r  ? W  s f t  s f a r  ^ T H T
<{ln 1 ?>> '5nr ift ^chi^h
^  < .g l  ?  I r T C ?  ^»V ^ f t  s s l t i l
* ?  VtrhSTRK «FT 5rt ^  ^ rm  t  
Jf^rr 5ptt% % <rr̂ r | 1
^PPT STTOTcT «r??  +<
W H  *T  W  T T  M %  H l f t  I %
mrft ^  WT ^  %cPTT iJĤ TFT ft  T̂ T 
?  t % =f?t s ’sfar #  Vo ^sttt

im r f  i ?r wt
^icii 5 , w i t  ^mi

t ,  ^ T %  f ^ T T  ^ P T T  ? f r  T ^ f r  t  
vftfv  W  wrat f

f% % ^̂ flH % ’Mini ^ I
W  ?R? % #<r r̂rar %■ ^  h

% sfk  arnf  ̂% xmmr ^  «pt %#
% ,jwi*i ^di ^ *FT
^  « r o  ^  ?r»fR % ^ % ^ r rd

^TX 1 ^ T C W

«ffte T̂rnEr % *(SY vtf vtfw snff 
f t  arr t^T t  ^  W t#  ^  n f , z x  if *ft 

t  P f  ^rt j q r o  w^r ^qrr |  f l p j -
w pt ^  ^  ^  ^
<flNr or* t ,  v *  x fa  $  «At *ft?r 1 1 
?o  ̂«ftsr ^ lr ^ 1
A  ^ T FR T  =5n^lT ft r  ^ T  fq - W  ?TTf V T  

»?rm r^sgWH #  ^  3RT qT 
t ,  ?w ^ r ’pt *tt̂ t  r̂ «rnrT?r «r^
*r̂ t % w  Wt^T aift, 5fr f¥ *|pT W JT  

I ,  ^ v t  snsfc f% ^r ^ t  T ^ r ^  « f t r
5^TIXt 3RTTT f% m  T̂T T^T ^  t
itrx vn x  w  «pt v n m  *p^ >ft 
fo n  >mT ?, fft w  cTT? t t  thtw

% fm . f ^ « M  *r w r  vrt^rt 
*s V ^ t 1̂ v f t f v  •tjH Mci 1 ^ f %  P ftO ^ r -

% s(ll»?\ 4'1I« ?o *̂|f|
?  ̂ vAtl (tim «t»f(  ̂ W
STIs< f^TT *1 *11, SJ: tT^'l Vt

| *ftr V *  fW *Ptf SRT
v m  1 1 A  f  f r  ^  ?nfr

W  cR5 ̂ T jRT 'HT irftH: TTW ^TT
^  t  <

?*r *rom  ^
t  eft qw; ffH T K  f r a r  |  ^ft t o t  

^ T  f»T f*T?r H^RTT I  *P*T ^ T T  
|  1 PfiX 3RcTT ^  ^ap <R ^  X *  ftcTT t  I
* m  *sr s f t e w r  ir ^  % w t ^ f f  
^ r  M g^dt ^ t , ~3wx t f i r w
^  f t ,  V *  W  ?TcT !PT CRTT T O T T  ’TScTT t  
f%  v rf^ rc  ^ t  ?prf ? t t ^ t  t  ' w  ftrar-
f?r# 5?TTT M v r  ^  TT*TT |  f»F
3fr ^9T ?TT^ %■ dtit»r TT*T ^  ^  ^  
'j'T  'sWi^n r ^ ^ n  ^sft f v y  *p ? t 5nft 

t  1 <jpfr *t w  spptt &  
fff t  w r  T̂T# ?fTfr

f^ r ? r  t', O Tffw » t> wfiw ^ r  
’TT  Mfiirera "sft 3st v t  ^ r  ^  1 j x t i  
?r f̂> % ■»fr v t *js f t  ?nRft 1 1 i*r< trr#
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tf % w*nrar j  w
v *  *p flr *  t  1 s t *  #  f * r

|  f a r  5TTW T O T
'RH^fr v m ttsn r  v t ?n ^  % ^  ^  
f t n r  * m  t  1 * n  w h t  w n  « p #  f o r r  
» m r ,  w r  * n [  ^ h O p h  ’ T i f f  * t t  f t ?

«tl<i #  r̂t «h i  tnRi- *Tl <. fatt
V t  * f t  %C3> ^ * r  t>  f a * f  v t
f M t a *  «6f r  ^ r m T  t .  ^  v t  f *

*rk f w r  z*$  t fk  v ft?R r  qr
n f t  t w  i v( ^ n ^ r r  %  3W  w &  
W t * f l r  V T  f ^ V R T  V * *  v ;  rTT'fi « T R  *  

^  c f f  %ftx vff « t f t  fS r r r  ^ tttw jt  i
^  ^n*1 5TW *f Ŵ TT
< f t r  w fn< *m  5R 5T *T v f t  w * t  ?JT«r ? t

v Y  s t v t  * t  ’ f t  # f r  1 s f t e  * s m r  
H *m V #  Pf#«!ST jFTjn | *Ht 
? t  f %  %  w  Tfft ?  * f t r  

^ R T  V T  < flft*T *T ? *f*T  V t
q  ^IfJ %  s f t  • j ’w H  KjTF 5  3^ fl> t n vf>  
«TR f  I

t$z f i r i l W T  iz*£t %  ^  ^ T
Tnrr fV sPT'T  ̂ + 0 ^  ^4mi <.wi ^ vnft 
*rt ®rtr 1
? r ? t  « r ^ t  t r t  f  s m r  t w  ?  1
J T ^ T  q f t  ^ T  f < V R T
£ t  I ^ i ^ F T  T O T  ^  * f t  ^ S T T  5TT<TT |  f o  W  

f< H H  « f t  W J T  T T O T  5T R TT £  ^
vnr *? t^t 5  ^  *Tft ? '^tt
?ft •T^t ^  3 ft <3HMI «(I4A «CJI^(

vt ĥtpt *ftr <s^ft % ttt %

5 t  t ^ r  ^  ? f t r  ^ r  r ^ r  f r  ? * t

WT*T *T»TT ^  ift «TFf ^
|, ^  WVPTX VT *FTR-

T I ^ T  < R V R  T T  I « m  J T ?  T R * r  
< I W O '  «FT » F T * r  i ^ t  ? f r  ^  « H » r a T  5  f t p

* r f t  T T 5JT f l W O  V T
w t p t  r r t  f ^ m ^ h  1

w  w k  rnifver ^
<3«PV #  T^TT ^ I «nft>H ^ f»n
^  #  rnPiwc ® r^ r  # ^  ftr
•ijd v-it/El srnrfcT y f  ^ 1 ^»^>k
^  v *  ? r w  f% wfcr * r«#  5PTfir 

%f’PH 5^ si^u Pf
^ r ^ r f  ^ f f  % f ^

m W ^ T  %  j f r f t  w f t
<rs# ^  1 if

fltr >̂1*1 w r  41% w i  f  1̂
(5*11̂ . TTT3rf W <̂ *1 5H%
<t r  ^ r  % rtr  ^ i p r r  c m
« H i w r O  1 3f t  ^ r r r f  ^ t  n m r n  T m r f r f f

< T H t  5PTT f^ PTT ^  I
5  5f t  ^ r r ^ f t i w t  ^ t  s n r h r  

t  ^  ^ I T  f i ^ f s R T  ^  ^ t*T T  ft> 
M ^l 'T T  " F T t T t  ^ t  a i ^ i ^  ^ rr? P p ^ f
9̂ rnr ft^n ^hi <1 vtw <̂1 1̂jii 1 

'H I  I i f t  «F> ft 5ZTFT f o l T  'STTcTT
I  ? f>T ^tsP+vi ^ft?T ^t ?nwm 
% 5 ) w  ^ t  ? k a m  ^  f
^  ^ t f ^ T  spT "<1 ^  f %  ^ T  R T  » T 5 ^ T  
d<.  ̂ l̂fPt><i fk^>W •

^ f c T  s r® ^ t SfTcT ^ r F w  #
. ^ f t  m d ^ r  ? tc ft | ,  t t  s ft

^ T T  ^  ^  ^ T  5TT# ?ft »?ft
V T t 2 x f t  fftcft" %  5 I J K T
V R ^ f t  I ,  % f ^ T  q f f T  'T P T  T f fc U

t  %  W  %  « K  ^ t  9 T ^ T  *5*T
4 %  h  f t m  T O t  |  1 ?»T
^ O  'Wn< i3 « T T ^ Z  ® ^ p t  SfHT
*p t  *T ^ r  < m d w  w p t  «^ t # r e m

^  T |  t  • *T 5 t * f r  % ^ T  ^ t  >PTH- T * T  
^IcTl IVi<. 9 T ^ f v W  *(>t t ‘ i « -
*$ X  ? t? ft ^ 1  W  ^  H t  ^  V T #  
V t  W m ^ T T  |  I 5 *T  *ftn  « l ? r * h H  

T i t .  5 * ^  W  JF T ^ t  
$  ^  ^  I k  t  ««ft*m -
V * T  "T ^t ^ t  T ^ t  1 1 ^ T T T  « | ^ w  ^ T  
% «wt7: ?ft*ff ^  * r f t t ,  ^ n f t ^  
w t ^ fl  %  ^ T * r  w p f t  ^  I ?TW ^ t t
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jfRft | ftnr% 
*T*fipsr w f t
*1$  ^ I ^  H*( pRRT ^4tiIH
ifRTT |  I ? R * P R  W P T  ^  W f

w?t ^nrft^f *T HW
< t* !T  T ^ t  4 ^  'J f t  ^ S R T
ft? *ht t$- imr

qr **t t  ipT
fcwwi ^rf?#, <* qTgfarfj Jfom 
VW VXST 'ft ihfirrST I 'TT %VT
«(ft *ror *ftri 'ft
ttrt ?nr ^nvfvw ifr i^hryr
*$?r ^ r  t M h w <.
*T^T  TT « tm **r *Prt «p*w  * ttt 

1 ^  <rm«r ^
tftr p̂rr -*rrff«ir i *n[ *nrr

ft» ^  ^ifpft Vt <H,Hi ^TRT" « iH
f^TT * 1^11 I ?w frrat TT* ^TW 

^fr»T Tt ^  % jft TT*T 
^  1 ?fr w  ^  a^P-wr
sftftr #  #  'r f* # *  WTxT t  I
5*J ^ .r^  ft? 55? ^trhff 5TTT fftr

jr ^ t  1 «ri^ *rm
Ŝt fR i *pft *rf ^ 1 w  % 4 4 m <nt̂

mw fT *TW TWT 3THT I «PR
®T5̂  ?TW ^3Vhft % Î FTT
fr^ t <ftr 'tt^ ?rm sre ^«Vf1 % *^tt 

?fr ^  *nw<ni g  f¥  %m znrsr *mf 
^rr ?fr « ^ t t  <wff*h sit£ 

3*fr*r ffp j FPft ^ rr f arc
?w<ifr ^ t

?*fr <TTj[ <ftr 3ThTf TT HSTW
1̂ %ftPT *1” •d'l 'T t̂ 5TRT ^T^T I

^ ^  t ^stt ’vrfnr f r  vI ^ wm *pt

^  VhRŴ T̂ t" f w
T̂HT I sr>g«n 3R3T % q%

» r  |, ?frc «k # tr^fhr 
^ fln  ?nr ?rv #r«pr fwwwr

m  f  i snr s*tt w*  *& w im *
fawrr w f t  w r  *Rfhnr ^nwffr ^ 1
#  T O T  t  f %  J fT r tS
^  $  fir« rT T  f f  1 i t e f r  * n [ t  « t t
« t t  wrc * r r f  ^  » r f ,  « r H $ f h r  
%  IT T T , g i r  <TT fft  « T F T  fiP T T  I T i m
’s n ^ ’ 1 *iPpfwT fr^ri *vs 

Jit<n *r̂
?iff ftw?fr 1 ^  ^frt *rff r̂tf̂ - 1  

^ » T-3 f n * n  fir s r e fr
f * T 5H t  I ^  'T^fT ? T W

f t p  a ? T W  *TT T ft  
*nr v ff ^r % i

« f t r  »H TT  * P t f  f t w  t  
% ^ m f t , f r  vlfogsisr fW ri
W  f ^ P  J R T ,  ? ft  ^  * t f k S  ?*T

T T Jf t  n r f ^  « f t r  P r w < i  v t  
f?r vtttt *tftfjl 1 *ftr *nr rft $i[
$ N t  f v  ^  w  t t ? t  v t  f r  
Vhr r*T>mi v^rr 1̂
vhrv <TRt «rrf^# *^r P(^r ?nj| r̂ 

v n r  = ^ t t  1 ^  T O 9T  jr
f»F ^ T  m  « T cfr <TT ^ T P T  ^ T T  
< f k  v t f w  <& a r # f f t  f t r  ? * r  a r t  
# r e m  ^  ^  ^  ^  ^ 5  ' i « f i« n  *F t  
ftra% '»i*ifli vr *Brarr <. aiY
^ f  ^ ^*1 1̂1 ^l*w f̂ f*RT I
^ tt  ^ p t t  ? n f t  s r ^ f r  ? R f  #  f t v r a

?iW  1

Shri Aehar (Mangalore): While the 
House will agree that in the present 
stage of our industrial development 
protection is necessary for some of 
our industries, at the same time, we 
will have to remember one basic 
principle, that this protection is always 
given to infant industries. We cannot 
go on giving protection for a long 
period. That la one basic economic 
principle.

The next thing that we have to 
remember is that whenever protection
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is given to an industry, there must be 
sufficient reasons to show why in our 
country we are not able to produce the 
article in question at the same price as 
in foreign countries.

I thaftk the hon. Minister very much 
for giving ub considerable information 
about the increase in our production. 
For example, he told us that in the 
bicycle Industry production has in
creased from 2 to 8 lakhs. We are very 
happy to hear about it. We are practi
cally self-sufficient, and that is very 
good news, but that is not the point 
which will convince us to grant the 
industry protection. I expected the 
hon. Minister to give us facts, not 
only with regard to the bicycle indus
try but with regard to the other indus
tries, and the special reasons that will 
convince us that protection should be 
granted, as to why the prices of our 
products are much more than what 
they are in foreign countries. That is 
one aspect.

There is another aspect, with regard 
to the standard of the product. I have 
often heard, about these cycles especi
ally, that the cycles produced in our 
country are not of the standard that 
we are getting from foreign countries. 
It is not good simply comparing the 
prices o f our cycles with the prices in 
foreign countries, or of those that have 
been imported. Are they of the same 
standard? If they are not of that 
standard and still they are higher in 
price, we have to think over this 
matter of granting protection or not

I do concede, as I stated at the very 
beginning, that in the present stage of 
our industrial _ development protection 
has to be granted, but in the course of 
the debate today several things have 
been stated. Even Shri Singh speak
ing from this side brought out certain 
facts, and Members o f the Opposition, 
especially the hon. Member Shri 
V. P. Nayar, brought out certain facts 
which even questioned the bona /Ides. 
I do not agree with him for a minute, 
with the sly allegations that he made.

I do not think there is any basis for 
that.

Aa Hon. Member: Why?

Start Achar: But still, I would re
quest the hon. Minister to give us con
vincing reasons, because I feel that 
probably more probing is necessary. 
Of course, some of us have not studied 
each of the Industries by itself, we 
do not know its problems. It is not 
possible for each Member to go into 
that question also. But all the same, 
when we consider this question of pro
tection, as I have already stated, there 
must be convincing reasons to show us 
why the prices here are higher. Is it 
on account of the cost o f raw material, 
labour cost or any other account? 
What is the special reason why a parti
cular industry requires protection. 
Merely saying that we had very little 
of that product in this country and 
now it has increased three or ten times 
is no ground for granting protection.

My point is this, that especially In 
view of the fact that certain alle
gations have been made, if the hon. 
Minister thinks that it is necessary, 
he should then probe into each indus
try, go into the matter and find out 
the reasons why we are not able to 
give the product at the same price as 
foreign countries. If it is necessary, I 
would even think it would be better 
to take the House into confidence; to 
go into the matter and convince the 
House as to why any particular in
dustry requires protection.

I do not want to repeat what I have 
said. All that I want to point out la 
that the mere fact that production has 
increased or that the industry la 
prosperous now will not convince us. 
We must know the reason why tber* 
is higher cost in our country than in 
other foreign countries, and if the 
industry has continued far a long num. 
ber of years, then why this protect!an 
still?

Shri M u n b h ii Shah: lust on a
point of information, if the him. Mem-
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ber refers to the detailed report o f 
the Commission, in every item he will 
find that three-tourths or more of the 
pages are devoted only to prices* the 
comparative prices during the period, 
how it has come down in price, and if 
not, why it has still not come down.

Shri S. M. Banerjee (Kanpur): He 
is mentioning about quality.

Shri Achar: My point is that it is a 
question of comparative study, as to 
why it costs more here and why 
less there.

5469 Indian Tariff

Mr. Deputy-Speaker: The hon. Min
ister says that the information that the 
hon. Member wants is contained in 
these reports.

Shri Achar: But the debate itself 
has shown that even the figures with 
regard to cost are not available. I 
was only trying to point out this as
pect of the question, that there is not 
sufficient material for that purpose. It 
is not a question of mere higher pro
duction. It must be shown why still 
protection is needed. For example, 
there are some industries which are 
more than 10 or 15 years old. Are we 
going to give them protection per
manently? These are aspects which I 
hope the hon. Minister will deal with 
in hi$ reply.

Shri Manubhai Shah: I am very
grateful for the great interest that 
the hon. Members have shown in the 
18 industries under consideration in 
this* Bill.

It was also very good that hon. 
Members Shri Buna! Ghose and Shri 
T. N. Singh pointed out the larger 
aspect of the functions of the Tariff 
Commission. I personally thought 
that after the several debates that 
have taken place since independence 
in this House on various Tariff 
amendment Bills, It should have teen

more than clear that the Tariff Conu 
mission is not only functioning from 
the point of view of import duty 
or protection duty or as a reviewer 
of protection on any item. The whole 
function of the Tariff Commission, as 
emboided in the original Tariff Board 
and later on when this Board waa 
converted into a commission, was to 
look to the entire health of the pro
tected industries. And looking to the 
entire health would involve seeing 
whether the volume of production in 
the protected industry has gone up or 
not

Shri D. C. Sharma (Gurdaspur): 
Tariff Commission is a doctor?

Shri Manubhai Shah: It is almost a 
doctor for the entire industry, not only 
the protected industry but the rest 
Of the industry as well.

Shri V. P. Nayar: Ayurvedic or
allopathic?

Shri Manubhai Shah: Eyen though 
the hon. Member who spoke last did 
not consider volume of production as 
a very vital thing, I make bold to 
suggest that . . .

Shri Aohar: I did not say it was not 
vital.

Shri Manubhai Shah: . . . what
the entire House and the country are 
most concerned with is the increase in 
the volume of production.

Shri Achar: I never said that pro
duction was not important. I only 
said that for granting protection, 
higher production was not the test.

Shri Manabhai Shah: I am coming
to the function of the entire Tariff 
Commission. I am not taking only 
one aspect. The first thing that the 
country is most concerned with and 
this House is most concerned with, 
more than anybody else, is to see that 
the economy of this country get*
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strengthened from day to day, and 
that the core that Government,
House and the Tariff Commission are 
able to five  to the different indus
tries in the country is directed to see 
that the country becomes self-suffi
cient, and further, as far as possible, 
the country even enters into export 
markets in competition with other 
countries of the world.

I mentioned first volume of pro
duction. It automatically means in an 
economy,—whether it is industrial or 
agricultural economy or any other 
sphere of economic development— 
that the cost of production ia directly, 
and, in most cases, even geometrically 
related to the volume of production. 
Unless the volume of production goes 
up, unless the quality of production in
creases considerably, it can never be 
possible for any industry or for any 
enterprise to reduce the cost of pro
duction.

The second aspect that the Tariff 
Commission looks after, after looking 
to the volume of production is to see 
that the quality continually improves. 
That was why at very great length I 
dealt with this aspect in my opening 
remarks, when I presented this Bill for 
consideration, that even in an industry 
like the textile machinery manufac
turing industry, where we were 
thoroughly convinced that the quality 
of the machinery was first-class, not
withstanding a few complaints receiv
ed from the Ahmedabad Mill-owners 
in respect of the automatic looms 
which have just started production, in 
90 per cent, of the components and 
different categories of textile machin
ery, like ring frames, draw frames, 
speed frames, carding engines, wind
ing machines, warping machines and 
bundling machines, we were complete
ly convinced that the quality was 
first-rate, and not a single complaint 
more or less has been received by 
Government or by the consuming in
dustry—we did not abrogate the func
tion of having an inspecting cell to 
continuously have a watch over the 
quality of production. Sometimes, it

does happen that if there is over- 
complacency because the things are 
selling, and because complaints are 
not being received, Government and 
the Tariff Commission relax their supe
rintendence over the industry, it is 
likely that the protected or the unpro
tected industry may recede into some 
form of that attitude of mind where- 
the quality would suffer. So, I can as
sure the House that while all the time 
egging on the industry to increase the 
production, the quality aspect is also- 
kept uppermost in the mind, both of 
Government and of the Tariff Commis
sion.

The third aspect that the Tariff 
Commission looks after is price. 1 did 
not want to interrupt the hon. Mem-, 
ber when he was labouring the pro
blem of price. The main function of 
the Commission, when it judges whe
ther protection is to be given, and if 
so, what should be the quantum of 
protection, whether it should be im
port duty, or revenue duty, or pro
tective duty, or whether there are 
any other economic measures of dis
cipline or fiscal discipline which are 
to be brought into the picture to sup
port the industry, is to look into the 
price factor also. Thus, the price 
question is the most important 
question. That is quite closely cor
related to the quantum of protection 
that has to be given. So, I can assure 
the House and the hon. Member That 
the question of indigenous prices, of 
how in each industry, from year to 
year, for the various categories of 
items that are being manufactured, the 
prices are being brought 'down, is a 
very vital one.

Then, a natural question which hon. 
Members posed was that our prices 
were still in many cases higher than 
those of the imported parts. Last 
time also, I had dealt with this ques
tion at very great length. In this 
modem industrial, technological age, 
where technology is outstripping even 
the methodology of progress, and there 
are technical inventions from day to 
day in the industrially advanced 
countries which have had an advan-
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tage ot ISO or 180 yean of industrial 
revolution before this country started 
industrialising, it is but natural that 
we cannot avail of all that technologi
cal progress; we do not have the line 
method of production; we do not have 
the mass method of production, be- 
cause the quantum of consumption in 
this country is itself so limited, and if 
I may be permitted to say, sometimes 
pitifully limited, that it becomes im
possible to compete in the cost struc
ture with the advanced countries of 
the world.

Last time, when I came before the 
House for protection to the automobile 
Industry, I merely gave a comparative 
figure, which, of course, is not worth 
comparing with, to show that the en
tire annual production of automobiles 
in this country is less than one day's 
production of automobiles in the 
United States. In the case of other 
industries also, I can give comparative 
figures. There are smaller countries 
which are only one-tenth or one- 
twentieth the size of India, where 
the cycle production per annum is 
over 10 million cycles, whereas, with 
all the strides which I have laid be
fore the House, I am not at all satis
fied with the volume of production of 
8 lakhs or even the target of 2 
million cycles for sucfc «• big and vast 
country like ours. One Hon. Member 
rightly said that the poor man’s real 
conveyance is the cycle. So, in the 
light of this, this volume of produc
tion cannot be considered satisfactory 
at all. But what I am pleading for 
in this House is this, that patience, 
forbearance and the blessings of this 
House available to the industry and 
the entire economic structure of the 
country, in seeing to it that we do not 
rush too fast in demanding the reduc
tion of price which may make a very 
great dent on the quality of pro
duction, at a time like this when we 
have to iipporf a large amount of the 
raw materials such as alloy steel and 
various other types ot contrivances, it 
is not possible to expect in a few 
years with the limited production 
that we have been able to achieve

that we can *o far, and think o f com
peting in price with other countries.

Even *o, I shall mention the posi
tion in regard to several of the indus
tries, for the information o f the 
House. We are today exporting a lot 
of engineering goods from this coun
try, such as instruments, sewing 
machines, electrical meters, •wgWuw, 
pumps and there are any number o f 
big and small instruments of machin
ery which we have been capable of 
exporting, only because the develop
ment in this industry has risen to 
that extent. Last time, I had men
tioned that during the current year, 
we hoped to export at least Rs. 5 to 8 
crores worth of goods produced by 
the engineering industry to the 
neighbouring countries of the Far 
East, the Middle East, Burma. 
Afghanistan and Pakistan. This la 
only a beginning. I would not say 
that Rs. 5 or 6 crores worth of en
gineering products is anything to be 
proud of. But when we remember 
that at one time we were importing 
such a colossal amount of machinery, 
it is heartening to find that even .a 
heavy machinery this year we are 
producing goods worth Rs. 38 crores 
during the current year, whereas 
practically this entire branch of 
machine-building industry was non
existent when we got our freedom.

What I would like to urge before 
the House is that the fundamental 
duty of the Tariff Commission, when 
it inspects or investigates any parti
cular industry is to look at it from all 
the points of view. It is not as if a 
pure import duty or a restrictive 
duty or a protective duty was the 
only thing to which the Tariff Com
mission was wedded to or which the 
Commission was asked to look into, 
by the House when it brought into 
existence the Commission.

It is also true that as the economy 
expands, and as we try to build 1 9  
an almost entirely new pattern o f 
society suited to our genius in (hi* 
country, the function of the Tariff 
Commission is undergoing considerable
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changes. That is why we have recetly 
referred to it several economic aspects, 
besides purely the aspects of protection 
to industhies, to which certain refer
ences were also made in the House. 1 
can assure the House that us soon as 
those important reports of the Tariff 
Commission are available to us, they 
will be laid before the House for the 
information of hon. Members.

We are, therefore, all the time con
tinuously insisting and trying to see 
that the Tariff Commission really 
works as the overall friend, philoso
pher and guide of industrial and eco
nomic development in the country.

The second point urged was regard
ing agreements. This point has been 
u£ged before the House several times, 
that some of the agreements are res
trictive in character. I muBt submit 
that the charge is not wholly wrong. 
But we have to make a choice. There 
are certain well known manufacturers 
in the world whose brand of quality 
we want to manufacture in this 
country, and it is not always possible, 
in spite of our best efforts in that 
direction, to see that the agreements 
are all made to s u i t  o u t  choice. We 
are not always the choosers—I would 
not use any stronger term in that res
pect. But in an under-developed 
country like ours in the infancy of 
its industrial development, we have 
to accept in humility certain condi
tions which may not be disadvanta
geous to our economy but might to a 
certain extent, be restrictive.

The Tariff Commission has drawn 
attention to thi« in regard to the 
question of automobiles also, they 
have drawn our attention to this 
matter, and we are completely con
scious of it from time to time. If the 
history of the last ten years o f differ
ent agreements that we have entered 
into comes to be recapitulated, the 
House will see that gradually our 
agreements are becoming more and 
more improved and less and less res
trictive practices are being incorpo
rated.

Shri V. P. Nayar referred to the 
two units, Sen Raleigh and Hercules, 
and said that the agreements were 
restrictive. I answered in the House 
that that has not affected internal 
production. He was kind enough to 
repeat those words. Even today I 
maintain that the restriction is only 
with respect to export outside the 
orbit of two or three countries, to 
which these two foreign parties have 
not agreed. Even then, I am glad to 
inform the House that I had recently 
talks with the two manufacturers, 
and when we find that our costs o f  
cycles—today they are Rs. 10 or 15- 
higher—are brought down to a com
petitive level in the next few  years, 
it will not be difficult to negotiate by  
friendly persuasion for the permis
sion of these parties to export our 
cycles to countries to which they have 
not agreed so far.

But beyond these two units, there 
are several units, 23 in the large scale 
sector and 45 in the small scale sector, 
where there is no restrictive agree
ment and in which case we are in ft 
position to export freely to any part 
of the world. The cycles made by 
these units are, I submit, very often 
as good in quality in several cases, 
and in some cases even better than, 
the well known brands.

Last time, if I am not mistaken, I 
mentioned the case of a sewing 
machine factory in Ludhiana and 
another at Ghaziabad. These two 
Punjab entrepreneurs have made 
sewing machines so good that some 
people whom I met here, who were 
using those machines, were of the 
opinion that perhaps they were the 
agents of some well known brand 
abroad, and that they were 
merely passing on the imported 
stocks as if they were made by 
them. This is a great tribute 
to Indian enterprise shown by even- 
small units.

Shri S. M. Banerjee (Kanpur): One 
of the ordnance factories in Kanpur 
manufacturing harness and saddlery 
could manufacture certain searing.
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machine parts for replacement. I had 
suggested to the Ministry of Defence 
and the Ministry of Commerce and 
Industry that this factory was capable 
c f  manufacturing some singer sewing 
machine parts. May I know whether 
this factory was asked to undertake 
this manufacture?

Shri Manubhal Shah: The hon.
Member has given me the informa
tion. Now I will go into it and see 
if it can be exploited. If there is any 
industry anywhere in the country 
whose capacity can be utilised, 1 can 
assure him and the hon. House that 
•we shall certainly take into considera
tion their efficiency and ability to do 
so. We always encourage particular
ly the medium-size and small enter
prises to go forward as fact as pos
sible.

On the agreements question, I was 
mentioning that the fears entertained 
from time to time are not so real; the 
Agreements are not quite so restric
tive as they are made out to be. I 
would only urge here that it is not 
■easy to get agreements according to 
what we want. It is not easy to re
fuse good foreign technical collabora
tion or financial collaboration when 
it is in the best interests of the coun
try. All 1 can assure the House is 
that Government are giving constant 
attention to their industrial policy 
and they will see that aggreements 
most beneficial to the country are al- 
-ways entered into and insisted upon.

Shri T. N. Singh: That is with re- 
•gard to collaboration between Gov
ernment and foreign firms. What 
about collaboration between private 
parties here and private firms abroad? 
Are these agreements approved by 
■Government before becoming effec
tive?

Shri Manubhai Shah: All such agree
ments are subject to the approval of 
Government. Under the Industries 
<Development and Regulation) Act, 
1951, practically every detail, even

the phased programme, the percentage 
o f allowance, everything is taken into 
consideration and is subject to approv
al.

The hon. Member, Shri Bimal Ghoae, 
was asking why a particular Arm was 
given 2i per cent and another was 
given 3 per cent. I am rather sur
prised to hear such argument because 
only the other day, one firm, with 
which my hon. friend wanted the per
centage of royalty somewhat higher 
than that allowed to others. This is 
not because o f any principle, but be
cause some of the manufactures manu
facture a particular variety o f lamps 
whose quality is better than that of 
others. So this is not a matter which 
can be considered as one o f principle.

Shri Blmal Ghose: I did not men
tion that. I said that if it was a later 
agreement and if the earlier one had 
2J per cent., unless there were spe
cial considerations, the figure of 3 per 
cent should not have been agreed to. 
I also asked whether in regard to the 
earlier agreements Government had 
any power to revise them at any 
future time.

Shri Manubhai Shah: I was coming 
to the aspect of revision of agreement. 
All I was saying was that always all 
agreements were not comparable on 
every item. You take the totality of 
the agreement with one party and 
compare it with the totality of the 
agreement with another. In some 
cases, in respect o f one item, it may 
not be so good; in some other cases, 
the other item may be more favour
able. But what I can assure the 
House is that no agreement is entered 
into which is unfavourable to this 
country and its general economic de
velopment.

Regarding revision o f agreements, it 
will not be open to have one-sided 
revision of any agreement solemnly 
entered into and accepted under the 
law prevailing in the country. But 
whenever an opportunity comes to
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-either reviee an agreement or when a 
party comes to us for expanding their 
programme by bringing in new items, 
I  can assure the House that wherever 
we find some practices which are not 
Wealthy and should not again be 
brought into the picture, we try to 
■emphasise on the manufacturers and 
collaborators the need to do away with 
them as far as possible. I assure the 
House that even in the case of Her
cules, and Sen and Raleigh, we are 
■confident that gradually we shall be 
■able to avoid all those restrictive 
practices.

I have not many other points to 
-add. 1 only wanted to say this. As 
regards the point raised by Shri V. P. 
Nayar, I only wanted to say that in 
spite of the fact that several times 
the matter of titanium dioxide has 
■come before the House, in spite of the 
fact that this particular factory has in
creased production tremendously—I 
gave the figures— and the price has 
been considerably brought down, he 
Btill sticks to his view. It will not 
be correct to labour upon who is the 
■distributing agency and what type of 
appointing authority

Shri V. P. Nayar: Why not?
Mr. Deputy-Speaker: He is giving

his opinion.
Shri Manubhai Shah: 1 merely men

tion this for his consideration because 
this is a matter which has been clearly 
explained to the House a number of 
times, that no type of preferential 
treatment has been given for this 
firm or any other On the contrary, 
T should say that as far as the pro
duction of titanium dioxide in Travan- 
:,-ore-Cochin is concerned, they have 
considerably increased it. They are 
going to double it in the next three 
years and we hope to export quite a 
large quantity of titanium dioxide, 
because this particular factory is 
really a very great expert factory of 
this product. No other considerations 
except the quality of manufacture, the 
expertness o f the manufacturers and 
the co-operation they have given to 
this country have gone into the deci
sion to accept them as manufacturers.

and any type of other inferences 
which my hon. friend placed before 
the House would, I think, be totally 
irrelevant.

I have taken note of the few sug
gestions which Members have made 
regarding some industry in U.P. suffer
ing for want of 10 gauge glass sheet. 
I can assure them—I have actually 
mentioned it in my speech—that we 
have insisted on diversification of the 
pattern of production and all ranges 
of fine glass are to be covered by fur
ther production. It will not be possi
ble, in the context of the foreign ex
change position o f the country, to 
allow import of anything and every
thing, because we have to preserve and 
dole out foreign exchange-in the most 
economical and profitable manner by 
which industrial development is, on 
the one hand, • maintained, and on the 
other, the growth of indigenous in
dustry is also promoted.

Since the House and the hon. Mem
bers have participated in a very con
structive manner, I would say there 
is no reason to refer the Bill to a 
Select Committee and I would, with 
these words, request the hon. Member 
to withdraw his motion.

Shri V. P. Nayar: I think the hon. 
Minister should have the privilege o f 
hearing that 1 withdraw.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to 
Withdraw his motion?

The amendment was, by leave 
withdrawn.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Now, w e will 
take up clause-by-clause considera
tion.
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The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Amendment o f the 
First Schedule.)

Shri V. P. Nayar: Sir, I beg to
move:

Page 2, line 11,— 
for ‘ ‘1961” substitute ‘'1950” .

My amendment seeks to give pro
tection to the Titanium dioxide in
dustry till, the end of 1959 instead o f 
1961 as suggested by the Government. 
1 need not go into the points.

Mr. Deputy-Speaker: That he baa
already done.

Shri V. P. Nayar: But, as the hon.
Minister has not chosen to reply to the 
point which I raised and has dismissed 
my contention with the remark that 
it was irrelevant, I must say that from 
the way in which the hon. Minister 
spoke I thought it was a tacit confes
sion on his part of a weak case he was 
arguing. I know the delicacy which 
he might have in refuting the charges 
which 1 had rightly levelled against 
the Government and all the arguments 
which he had advanced could not 
convince me. He dwelt at length 
with certain industries and said: 
“Look at the automobile industry. 
India’s production will not amount to 
one day’s production in the United 
States of America.’ I do agree with 
that view. In certain industries where 
there is so much of competition it is 
bound to result in a happy situation 
as far as production is concerned.

He also said that technological and 
methodological progress must be dis
tinguished, one from the other; and, 
that India is far behind in technologi
cal progress. That is precisely the 
reason why I am not satisfied with 
this Tariff Commission.

This Tariff Commission—tha penal— 
which was constituted to enquire into 
it did not have anybody who knew 
what was Titanium dioxide. It did 
not have the advantage of seeing any. 
factory outside. Why do we have 
this price? I want to put it to the 
hon. Minister. Because the Titanium 
factory was set up here under the 
technical guidance of the representa
tives of Messrs. Titan Products of 
U.K. who are one of the biggert manu
facturers of titanium dioxide in the 
whole world and they manufacture in 
U.K. out of raw materials which they 
import from my place, that is, 6,000 
to 7,000 miles by sea and then bring 
it back and sell it at a cheap price. 
The only other raw .material of signi
ficance in the manufacture of titanium 
dioxide is sulphuric acid which we 
have and of which year by year the 
production is going higher and higher. 
Is the price of sulphuric acid in U.K. 
one-third or one-tenth of what we 
give to a company from the ECAPE? 
We have a 50 ton per day sulphuric 
acid plant. I do not think that the 
technological progress which the 
world has seen are away from the 
reach of Messrs. Titan Products which 
control about 25 per cent of the manu
facture. It is the only unit in the 
whole country which produces tita
nium dioxide. The other advantage is 
that fortunately all the technical 
know-how of the biggest manufac
turer in the whole world is available 
to it. It is situated at a place where 
we have the cheapest raw material 
and labour. Why then we have a high 
price?

There is not so much of chemistry 
in the manufacture of titanium dio
xide. We know the process. There 
is something basically defective in the 
factory. It is after all after three 
years of protection that the factory 
people come and say that they require 
another three years because they did 
not think of the necessity of having 
a sulphuric acid plant located near 
the premises. That is no excuse for 
the thing to be sold at Rs. 224 par 
cwt. It is no argument
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I expected Chat the boo. Minister 
who knows chemistery and the entire 
process at the manufacture o f titanium 
dioxide would have told us that this 
is the particular defect I can under
stand the incompetence of the panel 
of enquiry cxf the Tariff Commission to 
report on that particular aspect be
cause an economist cannot go into the 
technique o f producing titanium dio
xide, much less a writer o f Tamil 
poems—as one of the members hap
pens to be. I, therefore, want the hon. 
Minister to tell us bow it has not been 
possible for the Tariff Commission to 
suggest basic remedies and I also want 
him to let us know why it was not 
possible for the Tariff Commission to 
examine the accounts of the firm and 
find out—either for fixing the liability 
or for clearing them of the liability 
in the matter—who was responsible 
for boosting the prices of titanium 
dioxide when we had, almost a ban 
on import by raising a tariff wall so 
high. This is a point which I want 
him to answer in the matter of tita
nium dioxide. We might await the 
results for some time and then extend 
the protection next year.

Shri Easwara Iyer (Trivandrum): 
May I point out that there is no quo
rum?

Mr. Depnty-Speaker: Let the bell be 
rung.

Now, there is quorum. The hon. 
Minister.

Amendment moved:

Page 2, line 11. 
for  "1961" substitute “ 1059".

Shri Manubhai Shah: When I spoke 
on titanium dioxide I thought I had 
satisfied the hon. Member. Firstly, I 
made the point that the volume of 
production which was 257 tons or 
thereabout in 1953 has gone up to 
1,700 tons in the current year. A* 
the hon. Member knows the annual 
capacity of the British Titan Products 
la over 12,000 tons. In titanium dio
xide we have the anatase and the

rutile variety. As the House is aware 
in the chemical industries it is not only 
the major component of production 
which really brings about the cost oi 
production but also the by-products.

Shri V. P. Nayar: That is what I 
wanted to know. That was my point. 
We wanted to know that and we could 
not get it from the Tariff Commis
sion Report.

Mr. Depnty-Speaker: Let us hear
him.

Shri Manubhai Shah: The various
types of ramifications and by-products 
which a major industry produces 
really help the industry to bring down 
the cost of production. To expect 
that an industry within three years of 
starting production when it would 
hardly show a lower type o f offtake 
will produce the same quality o f 
anatase and the rutile types of tita
nium dioxide at prices lower than 
those of the running company else
where with a very large volume of 
production is too much.

What I assured the House during 
my speech is that during the Second 
Five Year Plan the company has been 
allowed to double its production and 
they have already started bringing in 
the machinery. We have given a loan 
assistance and we hope that the pro
duction by 1960-61 will touch 3600 
tons to 4,000 tons. Then, we have 
also enjoined upon them—and we had 
a long discussion with the company— 
to bring out a number o f 20 by-pro
ducts and attend products along with 
this. Even then, I cannot assure the 
House that the prices then will always 
be lower than the price in U.K. I am 
confident to this extent—the company 
have more or less agreed with us—  
that they will make an attempt to ex
port a very large part o f what they 
produce by the end o f the Plan per
iod. It will not be possible to export 
unless the prices are somewhat com
petitive. May be Rs. 5 per evrt on the 
higher side. Even today the dUhr* 
ence is not more than Rs. 10 or Rs. IS. 
The U.K. price is Rs. 130 and tarn
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Kerala price it Rs. 135 per cwt. The 
difference is only Rs. 15, or 12.5 per 
cent per cwt. When the production is 
doubled, the difference will become less. 
In practice for competitive capacity or 
as measure o f export promotion, we 
may have to have a lesser price for 
export and a little higher price for 
internal consumption. There are no 
other mystical reasons as the hon. 
Member tried to tell the House. This 
is not a mystified or monopolistic con
cern. I can give this open invitation 
to any industrialists in this country. 
If they want to  set up another factory 
for manufacturing the anatase and the 
rutlle grades of pigments or any type 
o f titanium dioxde, we shall certainly 
welcome such a proposal. But I may 
aubmit this as a matter of caution. 
Production of titanium dioxide is not 
Just an ordinary method of chemistry. 
This type of pigment has very minute 
fragmentation—frictional distribution 
at pigment. It is a matter of great 
■ecrecy and great art and it is known 
only to few manufacturers in the world 
and in the country. If the hon. Mem
ber, Shri V. P. Nayar, or any other 
Member can get any other collabora
tor or any'industrialist to set up one 
or more units of the primary 
industry-----

Shri V. P. Nayar: When I come over 
there that will happen.

Shri MsnnUul Shah: ___we shall
openly welcome i t  But I want to 
dispel this impression that for any 
reason any particular party is being 
preferred. That is not the intention. 
We openly welcome any manufacturer 
to open one or more units. It is diffi
cult technologically and also from the 
point of view of qualitative produc
tion o f this product. That is why 
the progress is not as rapid as many 
of us would wish it to be. Even then, 
it is a matter of congratulation that 
within three year*, production has 
mounted to 5—8 times and is going to 

doubled in the next three yean  
and the quality of production is at

high order. That is what I want to  
•ay.

Mr. Deputy-Speaker: Does he want 
to withdraw his amendment?

Shri V. P. Nayar: It may be put to
the vote of the House.

Mr. Deputy-Speaker: I will puk
amendment No. 3 to the vote o f the 
House.

The question is:
Page 2, line 11,—

for “ 1961" substitute “IMS*.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 3 stand part of the 
Bill” .

The motion was adopted

Clause 3 was added to the BilL
Clause 1, the Enacting Formula and 

the title to ere added to the Bill.
Shri Manabhai Shah: Sir. I  beg to 

move:
"That the Bill be passed."1

Mr. Deputy-Speaker: I will put U 
to the vote of the House.

The question is:
“That the Bill be passed.,r 

The motion was adopted.

PARLIAMENT (PREVENTION OF 
DISQUALIFICATION) BILL

The Minister ot Law (Shri A. K .
Sen): Sir, the next item in the Order 
Paper is for moving that the Parlia
ment (Prevention of Disqualification 
Bill, 1957 be taken into consideration. 
But at the unanimous request of the 
Business Advisory Committee and alao 
in deference to the desire o f the hen. 
Speaker, Government have dedded to 
move a motion for reference o t the 
Bill to a Joint Committee o f both the




